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By Advocate Mr. A. Deb Roy, Sr. C G.S. C ADVOCATE FOR‘THE
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THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

THE HON'BLE
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io‘Whetner Reporters of 1ocal papers may be alloWed to see the
- judgment ?

2. To be referred to the Reporter or not ?

3+ Whether their Lordships wish'to see the fair copy of the
judgment ? ' o ) »
4. Whether the judgment is to be circulatedttb the other Benches ?

Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

' Original Application No. 187 of 2000.
Date of order : This the 5th day of March, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
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1. Sri Apurba Kumar Ghosh
Son of Shri Amrendra Narayan Ghosh
Senior Engineering Assistant
All India Radio, Guwahati
resident of village Gangamia
P.O. Kuleynia, Satgachia -
P.S. Monteswar, :
District Burdwan, West Bengal.

2. Sri Sujit Kumar Soam
Senior Engineering Assistant
All India Radio, Guwahati
Resident of village Hairagram
P.0. Batgobindapur
District-Burdwan,
West Bengal

By Advocate Mr. M.Chanda.
-versus-

1. The Union of India
Represented through the Secretary
to the Government of India,
Ministry of Information and Broadcasting,
New Delhi.

2. The Director General
All India Radio
New Delhi.

3. The Chief Engineer(EZ),
All India Radio & telewvision
Akashvani Bhawan, Eden Garden,
Calcutta. -

4, The Station Director,
All India Radio, '
Guwahati.

5. The Deputy Director
All India Radio,
Guwahati.

6. The Administrative Officer,
All India Radio,
Station Guwahati,

Applicants

Guwahati. ' ...Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

P
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ORDER (ORAL)

CHOWDHURY J.(V.C.).

The admissibility of Special Duty Allowance. to
these two applicants is the issue involved in this
épplicatioh. The . applicants are working as Senior
Engineering Assistants in the All India Radio, Guwahati.
Both of them hail from district Burdwan, West Bengal. The
applicant No. 1 was initially éppointed as Engineering
Assistant in All India Radio, Station Guwahati vide order
dated 21.7.1988. He worked in Guwahati upto 7.6.1993 in
Doordarshan Kendra thereafter he was transferred to
Doordarshan Kehdra,x Murshidabad, Behrampore, West Bengal.
While the applicant wés posted in Guwahati he found to be
eligible for SDA under the Scheme of 1983 and reviséed scheme
of 1988 and he was paid SDA upto 31.5.1993. The applicant
no.l was threafter:transferred to Murshidabad in the month
of June 1993 and continued to Qork at Murshidabad till
September 1997. He was.transferred from Murshidabad to All

. India Radio, Guwahati on 13.10.1997 and he joind at Guwahati
accordingly thereafter. The applicant No.2 was initiaily
-posted at Ranchi, All India Radio, as Engineering Assistant.
He was fransferred and posted from All India Ranchi té All
Indié Radio, Shilldng in the year 1988 and accordingly he
reported for duty at Shillong on 16.12.1988 and continued
éhereat Shillong upto 26.12.1993. During the said period of
stay at Shillong the applicant was declared eligible for

'Special Duty Allowance and he was paid SDA. Subsequently in

}the last part of 1993 he was ordered for posting in AIR,

;Calcutta and accordingly he joined thereat Calcutta on
?4.1.1994. By the order daﬁed 12.1.98 he was again ordered

K/N;)/xipr posting at Guwahati, All India Radio and the applicant
joined‘the AIR, Guwahati on 7.4.1998. Both the applicants

Contd. ...
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after théir second stint. at North Eastern Region have not
been paid SDA as was paid earlier. The applicants submitted
representtion praying for grant of SDA. By orders dated
18.5.99 and 25.11.99 the respondents turned down their
claim. According to the respondents since their transfer and
posting was limited to North Eastern Region are not entitled
to SDA. The respondents further intimated by the said letter
that only those employees who have All 1India transfer
liability on posting to NER are eligible for grant of SDA as
per Ministry of Finance, ‘Department of Expenditure O.M.
dated 22.7.98. The applicants does not have All India
transfer liability as they ae transferable only in a
particular zone. In the circumstatnces the claim of the
appiicants for gqgrant of .SDA was turnéd down by the
respondents.

2. Admittedly these two applicants do not belong to
North Eastern Region. They belong to Burdwan, West Bengal
and came from the state of West Bengal. These two applicants‘
were posted in North Eastern Region.from Mur;hidabad, West
Bengal and Ranchi,iBihar. The N.E. Region is indiéated in
the O.M. dated'l4.12.l983'comprising the States of Assam,
Meghalaya, Manipur, Nagaland, TRipura and the then Union
Territory of ARunachal‘Prédesh and Mizoram. The Memorandum
granting SDA used the expréssion attracting and retaining in
services. In Union of India Vs. Executive Officer's
Association Group C reported in (1995) 29 ATC 517, the

Supreme Court observed as follows

“s:5:: The"ihtention of the® Government ‘dnd spirit

“*behind - the office memérandum--is to - provide -an
incentive and attraction to the competent
officers belonging to a region other than the
North Eastern Region to come and serve in the
North Eastern Region. It can hardly be disputed-
that the grographical, climatic, living and food

conditions of people living in North Eastern
l//§—//_y/’ Region and the States comprising therein are

different from other regions of the country. The




North Eastern Region is considered to be "hard
zone" for various reasons and it appears that it
is for these reasons that the Government provided
certain extra allowances, benefits and other
facilities to attract competent officers in the
North Eastern Region at least for two to three
years of tenure posting. The Ministry's Office
Memorandum in question came up for consideration
before this Court in Chief General Manager
(Telecom) v. Rajendra Ch. Bhattacharjee which was
decided by us by judgement dated 18.1.1995 in
which this Court took this view that the said
office memoranda are meant for attracting and
retaining the services of competent officers in
‘the North Eastern Region, from other parts of the
country and not the person belonging to tht
region where they were appointed and posted. This
was also the view expressed by this Court in yet
another case reported in Union of India Vs.
Vijaykumar. In Vijaykumar the point for
considertion was exactly identical, with regard
to the entitlement to Special Duty Allowance to
those employees/officers who are residents of
North Eastern Region itself. After considering
the Memorandum dated 14.12.1983 and other related
office memorandums indicated above, it was held
that the purpose of the allowance was to attract
persons from outside the North Eastern Region to
work in the North Eastern Region because of
inaccessibility and difficult terrain."

3. Mr. A. Deb Roy, learned Sr. C.G.S.C. appearing on
behalf of the respondents dubmitted that these two
applicants belong to North”Eastern Region and their transfer
‘and posting is always been confined within eastern region
including N.E. Region, therefore iﬁ the appointment though
mentioned All India Transfer Liability but their transfer
énd posting always confined to Eastern Region. Mr. M.Chanda
learned counsel for the applicant on the other hand stated
that the terms and conditions shows that they have All India
Transfer Liability and that their inter se seniority etc.
and promotion are made on the basis of:All India Senibrity.

4. From the facts enumerated above it is clear that
these two applicants have come from outside the N.E. Region
and posted in N.E. Region. Their appointment letter carries

all India transfer 1liability. The SDA introduced by the

“\//~///vgéntral Government by the O.M. dated 1.12.83 for the
' Contd. .
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civilian employees serving in. the States and Union
Terriotories of North Eastern Regién. Thus the applicants

cannot be disentitled SDA solely on the statement of the

respondents that the transfer and posting of the applciants

is confied to a particular zone.

5. In the circumstances and on consideration on the

rival submissions I am of the view that these two applic¢cants

‘are entitled to SDA and the decision of the respondents to

deny the benefit of SDA to these applicants are not

.

justified. The respondehts are therefore directed to.pay SDA
to the applciants  from the d;te of their subsequent posting
in N.E. Region. The Reépondents are also directed to pay the
arrear SDA within six months from the date of receipt of a

certified copy of this ordef.

6. The application is accordingly allowed. There

L,

(D.N.CHOWDHURY)
Vice-Chairman

shall however, be no order as to costs.
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V.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

(An Application under Section 19 of the Administrative

Tribunals Act, 1985).

Original Application No. /g 2 ;2000‘

BETWEEN

1. Sri Apurba Kumar Ghosh
Son of Shri Amarendra Narayan Ghosh
Senior Engineering Assistant
All India Radio, Guwahati
resident of village Gangamia
P.0O. Kuleynia, Satgachia
P.S. Monteswar

District Burdwan, West Bengal. .

2. Sri Sﬁjit Kr., Soam
Senior Engineering Assistant
All India.Radio, Guwahati
Resident.of Village Hairagram
P.0O. Batgobindapur '

District-Burdwan, Westbengal

see.e Applicants
=AND=-
1. The Union of India
Represented through the Secretary to the
Government of India, Ministry of

Information and Boradcasting,

New Delhi. A
Contdeveo |
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2. The Director General,
All india Radio,

New Delhi.

3. The Chief Engineer (EZ),
All India Radio & Television
Akashvani. Bhawan, Eden Garden,

Calcutta.

4, The Station Director,
All India Radio,

Guwahatio ' ]

5. The Deputy Director,
All India Radiop
Guwahati.
6. The Administrative Officer,
All India Radio,
Station Guwahati,

Guwahati.

esse Respondents

DETAILS OF APPLICATTION

1. Particulars of whxak order (s) against which this

application is made.

| This application is made against the impugned
Memorandum issued under letter No. 7(2)/99-AC/2093
dated 18.5.99 by the Deputy Director, All India Radio;
Guwahati by which the applicants are informed that they
are not entitled for Sepcial (Duty) Allowance to the

applicants from the date of JOlnlng in N.E. Region along

SR



with the arrears due to them.

2. Jurisdiction

The applicants declare that the subject matter
of the application is within the jurisdiction of this

Hon®*ble Tribunal.

3. Limitation

The applicants further declare that the applica-
tion is within the limitation period as prescribed
under Section 21 of the Administrative Tribunals Act,

1985,

4, Facts of the Case.

4.1 That both the applicants are citizens of India
and as such they are entitled tqlall the rights;
privileges and protections as guaranteéd by the Consti-
tution of India.

4,2 That both the applicants are working as Senior

Engineering Assistants under the Station Director, All
India Radio, Guwahati. The grievances and'reliefs sought
for in this application are common as such the applicants
pray before the Hon'ble Tribunal for grant of permission
to move this appiicéntbﬁbintly in a single application
under provision of Rule 4(5) (a) of the Central Adminis-

&)

trative Tribunal (Procedure) Rules, 1987,

~

4,3 That the applicant No. 1 is initially appointed as
Engineéring Assistant at All India Radio Station, Guwahati
vide Memorandum issued under letter No.'TW“i/QD713//1‘C%>

Db /@g—z-s/?—@]? dated 9, % &% . In the said letter of

&g Yo hom
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appointment dated 21.7.1988 it is categorically stated
in paragraph 7.that the appointee will be liable to be
posted and transferred any where in India. The relevant
portion of the Memorandum dated 21.7.1988 is quoted

below ¢

" 7., The appointee will be liable to be posted

and transferred anywhere in India."

The said offer of appointment has been aécppted by the
applicant and joined as Engineering Assistant in the
Doordarshan Kendra Guwahati on 12.8.1988. In view of
the clause No.7 of the offer of appointment letter the

applicant is saddled with All India Transfer Liability.

Similarly, the apblicant.No.Z also appointed as
Engineéring Assisﬁant and the offer of appointment offered
to him after being qualified in the selection for
appointment. In the said offer of appointment letter
clause of All India Transfer Liability has been zkid
laid down by the authority like the applicant no.1.

The applicant No.2 also accepted the offer of appointment

and joined the department as Engineering Assistant in

~ All India Radio, Ranchi on 29.2.1984.

Applicant No.2 urged to producé the offer of
appointment letter at the time of hearing of this appli-
cation. It is categorically stated that the applicant
No.2 is saddled with All India Transfer Liability like
the applicant No.l.

Copy of the Memorandum dated 21.7.88 is annexed

as Annexure-1.
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4.4 That both the applicants during their entire

service period transferred and posted in different places
by the respondents and the applicants being saddled

with All India Transfer Liability had to carry out all

the orders of transfer and Posting made by the respondeﬁté
It is relevant to mention here that the applicant No.1

has been promoted as Senior Engineering Assistant during
the year 1992 and the applicant no.2 has been promoted
aéfﬁngineering Assistant during the year 1989, The

details particulars of transfer and posting in respect

of the applicants are furnished hereunder s

Sl. No. Name Period of stay Transferred.
?0
Applicant No.1 B Period of stay Transferred to
1.  sri Apurba Kr.Ghosh 12.8,1988 Doordarshan Kendrz
F—Z"” @Murshidabad, ‘
°© Behramport, West
07.6.1993 Bengal

in Doordar=~
shan Kendra

Assam,GhY:
_2 08.6,93 . All India Radio
to Guwahati Assam,
30.9.1997
&

till date continuing at
All India Radbo, Guwahati,

Assam,

Applicant No.2

1 Sri Sujit Kr. Soam 29.2.84 All India Radio,
to Ranchi
30.11.88

2 16.12,.88 All India Radio,

to Shillong

24.3.89

Sk o o
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3. 25.3.89 All India Rgdio, Shillong
to as Sr. Engineering
Assistant.
26.12,93
4, , 04.1.94 CBS, All India Radio,
. Calcutta
to
26.3.94
5. 27 07.04¢98 . All India Radio, Guwaha-
Ti, Assam.
to
till date

4.5 That the Government of India had decided to give
some incentive to the civilian employees of the Central
Governient civilian employees working in the States and
Union Territories of North Eastern Region, The scheme
amongst other granted Special (Duty) Allowance (for short
SDA) to the employees having iil India Transfer Liability.
The Original Scheme was issued under Ministry of Finance,
0.M. No.II 20014/3/83/E.IV dated 14.12.1983. Thosé who
are covered by the scheme dated 14.12.19€3 were given

SDA with effect from 1.11.1983 as per para 3 of the

saad 0.M, The rate of payment was subsequently modified‘
from time to time. The Central Government civilian -
employees posted in Notth Eastern Region covered by the
said 0.M. dated 14.12.1983 and were paid SDA in tkems

of the said 0.M,

4.6 That yaur applicant No.1 initially posted at
Doordarshan Kendra, CGuwahati, Assam with effect from
12,8.198€ to 31.5.1093. During the said period the
respondents declared the_applicanﬁ eligible for drawal

of SDA under the Special (Duty) Allowance scheme of 198e3

Sk o Ao
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as well as the revised scheme of 1988 and accordingly
he was paid SDA during his stay at Guwahati with
effect from 12.8,1988 to 31.5.1993, Thereafter the
applicaﬁt was posted back to Doordarshan Kendra,
Murshidabad, Behrampur, West Bengal in the month of
June 1993_and the applicant no.1 continued thereat
Murshidabad till September 199?. As the applicant no.g
is saddled with All India Transfer Liability he was
posted on transfer vide order bearing No. 1(33)/97=5

dated 13.6.97 at All India Radio, Guwahati from Murshi-

dabad to All India Radio, Guwahati on 13.10.97 amé the

applicant no. 1 accordingly joined at Guwahati, which
would be evident from the letter issued bearing no.
MSD/TERC (HPT) /14 (1)/97/4/340 dated 22.9.97 and letter
pearing No. Ghy 1(18)/97-SI/7602 dated 16.10.97.
Thereafter the‘apélicant continuously working hereat
Guwahati in the capacity of Senior Engineering Assistant.
He is posted at Guwahati in public interest follpling a |

routine transfer.

It is further stated that the applicant N8.2
initially posted at All India Radio, Ranchi as Engineer-
ing Assistant. However he was ordered for posting at
AIR, Shillong during the year 1988 in public interest.
Accordingly he joind at All India kx##e Radio, Shillong
on 16.12.1988 and continuéd at Shillong station of All

/ , )
India Rzdio till 26,.12.1993, During the said period of
e .
his stay at Shillong the same'respondents also declared
him eligible“for Special (Duty)'Allowance and accordingly

the applicant no. 2 was paid SpeCial (Duty) Allowance

during his posting at All India Radio, Shillong.

i e he



Subsequently the applicant no.2 was ordered for posting
at AIR Célcutta in the last part of 1993 and accordingly
the applicant no.2 also joined at All India Radio,
Calcutta on 4.1.1994: He worked there as Senior Enginee;-
ing Assistant till 26.3.1994. Thereafter he was ordered
for posting at All India Radio, Guwahati vide Chief
Engineer, Eastern 2Zone, All India Radio and T.V.
€alcutta's order bearing no. 1(33)/98-S dated 12.1.98

in publié interest. In compliance with the said ordef

of transfer and posting the applicant no.2 reportéd fo;
duty on 7.4.1988 which would be evident from the letter
bearing No. Cal/CBS/1(6)/97-S/318 dated 19.3.97 and

letter bearing No.1(18)/98-51.531 dated 17.4.9€.

-

Copy of the orders dated 13.6.97, 22.3.97,
16.10.97, 19.3.97, 17.4.98, and O.M. dated 14.12,.83,

1.12,1988 and 22.7.1998 annexed as Annexures=2, 3,

4,5,6,7,8 and 9 respectively,

4.7 That your applicants beg to state that both
of them are permanent resident of Burdwan district in
the State of West Bengal and they have declared thier

home town respectively which are as follows 3

Sl. No. Name Home Town
1 Sri Apurba Ghosh Village Gangania
‘ P.0O. Kuley

via Satgachhia
P.S. Monteswar
District-Burdwan

West Bengal

2 Sri Sujit Kr. Soam village~Haira Gram,
Hatgovindapur

district=-Burdwan,West Bengal

YR



4,8 But most surprisingly when the applicant no.1
joined at Guwahati on 13.10.1997 as Senior Engineering
Assistant and the applicant no.2, joined at Guwahati

on 7.4.98 as Senior Engineering Assistant they have

been denied Special (Duty) Allowance by the same res-
pondents who earlier declared them eligiblebfor drawal
of Special (Duty) Allowance. Both the applicants
approached the authorities repeatedly for grant of
Sepcial (Puty) Allowance. However the applicant no.1
finding no response from the respondents submitted
#epresentations on 21.9.92 and 28,4.99, 22.9.99. The
applicant no.2 also submitted representation on 28,4,99,
However the respondents particularly the Deputy Director
of All India Radio, Guwahati viéde issued a memorndum
under letter no. 7(2)/99-AC/2093 dated 18.5.99 informed
both the applicants that as per the existing order

they are not entitled for Special (Duty) Allowance since
xhayxaxexkxanxﬁeznxd their transferhare”limited to N.E.
Region only. It is further relevant to mention here

that the Station Director vide memorandum bearing

letter No. 7(2)/9§/AC/10660 daTed 25.11.99 regarding .
grant of Speéiél(Duty) Allowan?gfﬁzgt as they are not
havéng All India Transfer Liability and theyf?gable

to be transferred only in a particular Zone as such
they are not entitled to Special (Duty) Allowance. In
the compélling‘circumstances the applicants had served
a legal notice through their lawyer upon the respondents
on 20.12.99 for grant of Special (Duty) Allowance but

even then the respondents remaingd silent and maintain

their stand regarding payment of Special (Duty) Allowance

as stated earlier.

é/a‘zu‘r e lﬂ%
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Copies of the representation dt. 21.9.98, 28,4,.,99,
22.9.99 and memorandum dated 18.5.99 and 25.11.99 are

annexed as Annexures-10,11,12,13 and 14 respectively.

4.9 That your applicantsbegg to stated that denial

of Special (Duty) Allowance on the ground stated in

the MemorandHmdt. 18.5.99 and 25.11.99 are highly
arbitrary, illegal and discriminatpPy. It is categorically
stated that as per the clause ladd down g% the appointment
letter of the applicants the applicants are saddled with
All India Transfer Liability. Both the applicants joined
at Guwahati on transfer basis from outside the North
Eastern Region in public interest. The condition laid
down in the Memorandum dated 14.12.1983, 1.12.1988 and
22.7.1998 have fulf¥illed by both the applicanty, Firstly
they are saddled with All India Transfer Liabiliﬁy. They
have joined at All India Radio, Guwahati on transfer and
posting in public interest from outside the N.E.Region.
Secondly, they are the permament residents of district
Burdwan, West Bengal. As such they fulfill all the
criteria laid down for grant of Special (Duty) Allowance
in O.M. dated 14.12.1983, 1.12.88 and 22.7.98. In this
connection it is further stated that as per the law laid
down by the Hon'ble Supreme Court for entitlement of
Special (Duty) Allowance in the case of Union of India

& Ors. Vé: S.Vijay Kumar & Ors in Civil Appeal No. 3251/
93 with Civil Appeai Nos. 6163-81 of 1994 decided on 20.9.
1994, reported in 1994(28) aTC, 598. The relevant portion
of paragraph 4 of the said judgement and order dated

20.9.,1994 is quoted below

Sk S o
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"4, We have only'considered the rival submisse
ions and are inclined to agree with the conten-
tion advanced by the learned Additional Solicitor
General, Shri Tulsi for two reasons. The first
is that a close perusal of the two aforesaid
memoranda, along with what was stated in the
memorandum dated 29.10.1986 which has been quoted
in the memorandum of 20.4.1987, clearly shows
that allowance in question was meant to attract
persons outside the North-Eastern Region to work
in that Region because of inaccessibility and
éifficult terrain. We have said so because even
the 1983 memarandum starts by saying that the
need for the allowance was felt for "attracting
and retaining" the service of the coﬁpetent '
officers for service in the North-eastern Region.
Mention about' retention has been made because it
was found that incumbents going to that Region
on deputation used to come back after joining
i {there by‘making leave and, therefore, the memoran-
dum stated that this period of leave would be
excluded while counting the period of tenure of
posting which was required to be of 2/3 years to
claim the allowance depending upon the period of
service of the Central Government civilian employ-
\egs who have All India Transfer Liability would
be granted the allowance "on posting to any sta-
tion to the North-Eastern Region." This aspect
is made clear beyond doubt by the 1987 memorandum
which stated that allowance would not becomé pay-

able merely because of the clause in the appoint-

S o h
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ment order relating to All Ihdia Transfer
Liability. Merely because in the office memoranda
Bum of 1983 the subject was mentioned as quoted

above is not enoughf to concede to the submission

of Dr. Ghosh."

In view of the above decision of the Apex Court,
the present applicants are squarely covered for grant of
SDA as per their clause of appointment lettery the they
are saddled with All India Transfer Liability. Practically
they have been transferred and posted from outside the N.E.
Region as such they are entitled to payment of SDA in
terms of O.M, dated 14.12,1983, 1.12.1988 and 22.7.1998,

The applicants arged to produce the aforesaid

- judgement and order referred above before the Hon'ble

Tribunal at the time hearing of this application.

4.10 That your applicants beg to state that the seniority
of the applicants in the cadre of Senior Engineering
Assistant are being maintained on All India Basis separately
for the purpose of promotion to the Grade of Assistant
Engineer which would be evident from the letter bearing

No. 1(28)/99-s dated 27.9.99 whereby the office of the
Chief'Enéineer-(Ez) AIR & Television prepared the draft
eligibility test fér'promotion of Senior Engineering
Assistant to the Grade of Assistant Engineer as on 1.1.99.
Therefore, it is quite clear that the present applicants
are saddled with All India Transfer liability and their
recruitment and pfomofion zone also on All India basis as
such the applicants fullfil all the requirements as laid
down in the O.M. dated 14.12,1983, 1.12.198¢e and O.M.

dated 22.7.1998 as such they are entitled to Special

$ b o
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Duty Allowance, more particularly in view of the fact

that both the applicants came to North Eastern Region on
transfer in public interest from the outside ef the North
Eastern Region and they are not permanent resident of

North Eastern Region. Therefore Hon'ble Tribunal be pleased
to declare that the present applicants are entitled to

SDA from the respective date of their joining in All India

Radioy, Guwahati,

Copy of the draft elegibility published under

letter dated 27.9.99 is annexed as Annexure~15,

4.11 That it is stated that many of the similarly situated
Senior Engineering Assistants who join on transfer in North
Eastern Region from outside the N.é. Region have declared
eligible to draw SDa by the present respondents under the
same scheme referred to above which would be evident from the
certificete issued'by the Deputy Director General, vide his'
letter bearing No. DDK/GUW/69(29)/99-2000/1583 dated 5.4.2000
whereby it is certified that Shri M. D. Nasim, Senior
Engineering Assistant who came on transfer from Wesf Bengal
to Doordarshan Kendra, Guwahati has been granted'benefit

of the Special Duty Allowance, Similarly Sri Aa.J. Saha,
Senior Engineering Assistant also granted SDA which would

be evident from the ‘extract of the pay slip for the month

of March,2000. Therefore denial of SDA to the present appli-
cants 1is amount to hostile discrimination and the action

of the respondents so far grant of SDA is concerned are

violative of the Article 14 and 16 of the Constitution.,

Copy of the certificate dated 5.4.2000 and pay slip
of A.J.Saha éﬁr the month of March 2000 are enclosed és

Annexures-16 & 17 respectively,

Sk Do



4,12 That this application is made bona fide and for

the cause of justice.

Be Grounds for relief(s) with legal provisions

5.1 For that the present applicants are saddled with
All India Transfer Liability and their recruitment
zone as well as the promotion zone is being main-

tained‘on All India basis.

5.2 For that similarly situated Engineering Assistant
who came on transfer in the N.E. Region are being

paid SDA by the present respondents.,.

5.3 For that denial of spf to the present applicants is

violative of Article 14 and 16 of the Constitution

of India.

5.4 For that the applicants fulfil all the conditions
laid down in the scheme of SDA issued by the Govern-

ment of India from time to time,

6. Details of remedy exhausted.

The applicants beg to state that there is no other
remeady available before the applicants under any rule.
However, the applibants submitted representation but the

same have been arbitrarily rejected by the respondents.

7 Matter not pending before any other court or any

other Bench of the Tripunal,

The applicants further declare that they have not
previously filed any application, writ petition or suit
regarding the matter in respect of which the application

has been made, before any court of law or any other autho-

S
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rity or Bench of the Tribunal and/or any such application

writ petition or suit is pending before any of them,

2. Relief(s) sought for :

Under éhe_facts and circumstances of the case the
applicants pray that Your Lordships would be pleased to
issue notice to the respondents to show cause as to why
the relief sought for by the applicants shall not be
granted, call for the records of the case and on perusal
of the records and after hearing the parties on the cause
or causes thay may be shown be pleased to grant the

following relief (s) :

g.1 That the Hon'ble Tribunal be pleased to direct the
‘respondents to pay Special (Duty) Allowance to
the applicants in terms of the O.M. dated 14.12,1983,
1.12.1988 and 22,7.1998 issued by the Government
of India, Mipgistry of Finance, from{ the date of
joining of the applicants in North Eastern Region
from outside the North Eastern Region on transfér

in the interest of public service.

.2 That the Hon'ble Tribunal be pleased to declare
that the applicants are entitled to Special (Duty)
Allowance as they fulfill the conditions laid‘do&n
for grant of Special Duty Allowance in O.M. dated

14.12.19€3, 1.12.1988 and 22.7.98,

.3 Costs of the Application.

8.4 Any other relief/reliefs/ to which the applicants
ére entitled to under the facts and circumstances

of the case and as may be deemed fit and proper by

the Hon'ble Tribunale



10.

11.

12.
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Interim Relief prayed for @

Thet the respondents be directed to pay current
Special (Duty) Allowance to the applicants from

the date of filing of tﬁis application considering
the facts that the applicants are saddled with

All India Transfer Liablity and their seniépity

are also maintained on All India Basis and they

are the peemaneant resident of West Bengal and ﬁ:ﬁg/

posted to North Eastern Region on transfer in the

interest of public service,

® 6000000000

That this application Xzxmadmxbomufidsxx has been

filed through advocate.

Particulars of Postal Order

i.  I.P.O0. No. : 7/ 9;& 3/4
ii, Date of Issue s é//};//é/(?
iii. Issued from - ¢ G.P.0O., Guwahati.
iv, Payable at '$ G.P.0O., Guwahati.

List of enclosures

As stated in the Index.
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VERIFICATION

o **6(‘\({2\”“ ‘/‘ ) W%’

I, Sri Sujit Kumar Soam, fjiiﬂyjm ‘
aged about 42,§ea:s,‘presently working as Senior

r‘Vngineering Assistant, All India Radio, &uwahati,

permanent resident of village Hairagram, P,O. Batogoﬁinda-
pur, District—Burdwan, West Bengal, applicant No.2 in

this Original Applicant I have been duly authorised

by the other applicant to sign this verification, accor-
dingly I verify and declare that the statements made in
paragraphs 1 to 4 and 6 to 12 are true to my knowledge
and those made in paragraph 5 are true to thy legal advice
which I believe to be true and I have not suppfessed any

material fact.

And I dign this verification on the the Sthaay

‘ w'%%

Signature

of June 2000, at Guwahati,
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Annexure-~1

GOVERNMENT OF INDIA

DOORDARSHAN KENDRA : GUWAHATI

No. TVG/DTC/1(4)/88-S/7017 Dated Tuwahati,the 21.7.e8

MEMORANDUM

Shri Apurba Kr. Ghosh, alloted vide CE (E/Z),AIR &

TV, Cal. letter No. 1(30)/87-5 dated S5.1.88, is offered a
temporary post of ENGINEERING ASSISTANT at Doordarshan
Kendra, Guwahati on the following terms and conditions,

1.

2.

10.

The post is Class III(Non-Gazetted) and carries a’
scale of pay of k.1400-20~1600~50-2300-E8460~2600/~
He will be given an initial pay of Rs, 1400/~ in the
scale plus other allowances, as admissible under the
rules.,

The appointment is purely temporary and until further
orders. It will not confer any title to permanent
employment,

The services of the appointee will be terminable on
one month's notice from either side. The appointing
authority, however, reserves the right of terminating
without assigning any reasons the services of the
appointee forthwith or before expiration of the sti-
pulated period of notice by making payment to him

of a sum equivalent to the Pay and allowances for the
period of notice or the unexpired portion thereof,

The appointee will be on probation for a period of
two years probation from the date of appointment which
may be extended or cmrtailed at the discretion of the
appointing authority, During the period of probation,
the services of the appointee may be terminated at
any time without notice ang without any cause being
assigned, ~

Other aXIswsnsx conditions of service will be governed
by the relevant rules and orders in force from time to
time . ’

The appointee shall strictly observe the rules laid
down in the Central Govt. Servants Conduct Rules, '
1955, Any breach of these rules will render him liable
for disciplinary action.,

The appointee will be liable to bep posted and trans-
ferred anywhere in India.

The appointee will have to give &n undertakingf that
he has not more thang one wife living. In the event
of the declaration in the negative being found to be
incorrect after his appointment, he will be liable to
be dismissed from service,

On joining the post, the appointee will be required
to take an oath of Allegiance to the Constitution of
India or make a solemn affirmation to that efifect.

The appointee will be required to produce a certificate
of physical fitness from the competent medical autho-
rity Chief Medical & Health Officer before his is
allowed to join duty. o
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Annexure-~1 (Contd, )

11, No travelling allowance will be admissible for
joining the appointment/Travelling Allowance at
the rate admissible under the relevant rules in
force will be allowed for joining the appointment.

12, At the time of joining# thepost he should produce
two Vouching certificates of character in the
enclosed from not more than 3 months old duly
signed and stamped by two Gazetted -

(a) Certificates in proof of his academic quali-
fication. S

(b) Certificate of age.
(c) Undertaking referred £o in (8) at page 1.
(d) Certificate in the prescribed form in support

of his claim to belong to a scheduled Caste/
Tribe or Anglo Indian Community.

(8) Certificate in the prescribed form in support
of his claim that he is, a refugee.

14. If any declaration given or information furhished
by the appointee proves to be false or if the
appointee is found to have wilfully suppressed
any material information, he will be liable to
removal from service and such other action as
Government may deem necessary.

18, He will be liable to transfer, at any time to
service under a public co-operation, if formed and than
on such transfer he will be liable to conditions of
service to be laid down for the employee of that coopera-
tion., :

If shri Apurba Kr. Ghosh accepts the offer on the
above terms and conditions he is requested to intimate his
acceptance to the undersigned and report himself for duty
by 30.8.88. In case no reply is received within a fort-
night of the date of issue of the Memorandum, the offer
will be treated as cancelled without any further reference
to him,

S3/- R.N.Chakravarti
Director
Doordarshan Kendra:Guwahati

To

Shri Apurba Kr. Ghosh,

Vill- Gangania, P.0. Kuleng,
Via Satgachia, Dist. Burdwan
West Bengal '

00000~
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against each with immediate effect
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GOVERNMENT OF INDIA
OFFICE OF THE CHIEF ENGINEER (EAST ZONE)

ALL INDIA RADIO & TELEVISTION

CALCUTTA

1(33)/97-s

Annexure-2

Akashvani Bhavan, 4th floor,
Calcutta-~700001,

Dated

ORDER

13.6.97

The following Senior Engineering Assistants are
transferred in the same capacity at the Station/Office

Name of Present Transferred Ramarks
No. posting to
1 8/Shri Uttam Ch., ATR, DDK Against a
Sharma ~ Nagaon Guwahati  vacantpost.
2  Swapan Saha DDNC, DDK Vice Shri
Itanagar Calcutta Bsim Das tfd.
3 Ashim Das DDK DDMC Vice Shri
Calcutta Itanagar Swapan Saha
tfd.
4  Barun Sanvashi DDK DDK Vice Shri
Agartala Calcutta Subir Chatto-
padhyay tfd.
5 Subir Chattopadh- DDK DDK Vice Shri
yay Calcutta Agartala Barun “anva-
shi tfd.
6 Laltu Shosh- DDK HPTV
Itanagar Murshidabad VideShri
Apurba Kr.
Ghosh tfd.
7 D.C.Duvedi DDK DDK Vice Shri
Tura Patna Timir Kr.Gup=-
ta tfd.
8 Timir Kr. Gupta DDK DDK Vice Shri D,
- Patna Tura C.Duvedi tfd.
9 Tarit Gupta AIR HPT, AIR, Vice shri D.
Tura Chinsurah N.Samanta tfd
10 D.N.Samanta HPT, AIR AIR, Against a
Chinsurah Itanagar vacant post.
11 K.L.Pal DDK DDK Against a
Calcutta Itanagar vacantpost.
12 gﬁpin Ki. DDK LPTV Vice Shri K,
attacharya Calcutta Chaibasa  K.Mahato tfd.
13 K.K.Mahato LPTV LPTV Vice Sri Ni-
Chaibasa Jhargram tish Shyma
tfd., - -

Conta...
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Annexure-2 (Contd. )
1 2 3 5 5
14 Nitish Shymal LpTv HPTV Against a vacant
- Jhargram Lunglei post.
15 Chumki Lahiri DDK DDK Vice Sri Subrata
Itanagar Calcutta Roy transferred.
16 Subrata Roy DDK DDK Vice Smt.Chumki
Calcutka Itanagar Lahiri tfd.
17 Debasis Ghosh DDK DDK Vice Smt.Suder-
‘ EAIRURER Calcutta sana Mondal tfd.
Gangtok

1€ Smt. Sudarsana DDK AIR Vice Debasis
Mondal ' Calcutta - Gangtok  Ghosh tfd.

19 R.B.Kolav DDK DDK Vice Shri Rasab

Tura Calcutta Chakraborty tfd.

20 Basab Chakraborty DDK DDK Vice Shri R.B.

- Calcutta Tura Kolav tfd.
21 Naba Kr. Roy (Bag) DDK DDK Vice Sri Pintu
Itanagar Calcutta Modak tfd.
22 Pintu Modak DDK DDK Vice Sri N.K.Roy
Calcutta Itanagar (Bag) tfd.
23. I.B.Das DDK DDK Vice Sri Manik
Kohima ‘Calcutta Kr. Mondal tfd.,
24 Manik Kr.Mondal DDK DDK Vice Sri I.B.
: Calcutta Kohima Das tfd.

25 Sachin Kr.Bhadra DDK DDK Vice Sri Abani
(To be relieved Calcutta Diprugarh Hazarika tfd.
on or after 8-7~ .

97).

26 Abani Hazarika DDK DDK Against a vacant
Dibrugarh Imphal post

27 Broto Ghosh DDK DDK Vice Debojyoti
Calcutta Guwahati Gogoi tfd.

28 Debojvoti Gogoi DDK LPTV Against a vacant
CGuwahati Tuensang post

29 Pabitra Biswas DDK DDK
Calcutta Muzaffarpur Vice Shri R,

N. Singh tfd.

30 R.N,Singh DDK Muza- DDK Against a vacant

ffarpur Kohima post.

31 Gpur Hari pas_ AIR, Bhawani~- CBS, AIR, Vice Shri R.C.
(To be relieved patna Cuttack ,
on or after 4.8. Nanda tfd.

97)

32 R.C.Nanda CBS, AIR LPTV Against a vacant

(To be relseved  Cuttadt Sitamari

on or after 4.8,
97).

Contd. ...
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Annexure~2 (Contd, )

1 2 3

33 Swapan Kr.Dutta  DDK AIR,Bhawa- Vice Sri G.H,
(To be relieved Calcautta nipatna Das tfé4.
on or after 4.8,

97)
34 Siba Pada Saha DDK AIR Tezu Agalnst a vacant
Calcutta post

35 Smt Lutto Vittv DDK Muza- DDK Against a vacant
Singh ffarpur Kohima post

36 Smt.Sulata Biswas DDK DDK Muza- Vice Sri B.S.

Calcutta ffarpur Chowdhury tf£d,

37 B.S.Chowdhury DDK Muza- DDK Vice Shri Laltu

ffarpur Itanagar ©Ghosh tfd.

38 Samiran Das (To be DDK "DDK Against a vacant
reliefed on or Calcutta Shillong post.

18.,8.97)
39 Prabir Saha DDK DDK Vice transfer of
Calcutta Dibrugarh Sri S.K.Adhikari
Modified -
. . DDK LTV Vice Sri Sajal

40 Sanjay Banerjee C .

(To be relieved OnItanagar i?intlnlke Paul tfad.
28.8.97)

41 Sajal Paul(To be LPTV DDK Vice Shri Prabir
relieved on og  Shantini- Aizawl Kr. Dutta tfd.
after 28.8,97) ketah

42 Prabir Kr.Dutta DDK HPTV Vice Sri C.R.

Aizawl Asansol Bandyopadhyay tfé

43 C.K.Bandyopadh- HPTV LPTV Vice Sri G,
vay Asansol Dumka Marandi tfd.

44 G.Marandi PTV AIR Vice Sri Uttam

umka Nagaon Ch.Sarma t£d4.

45 Binayak Das DDK DDK Bhuba-Vice Sri R.K.

Shillong neswar Sarangi tfd.
46 R.K.Sarangi DDK DDK Vice Sri Binayak
Bhubaneswar Shillong Das tfd.
47 Md.Nasim DDK DDK Vice A,Ali
Imphal Guwghati Ahmed tfd.
48 A.Ali Ahmed DDK . DPK Vice Md.Nasim
“uwahati Imphal t£d. :

49 M.C.Patro(To be AIR Berham- LPTV Vice P.C.Yadav
relieved on or pur (Orissa) Lohardagga tfd
after 19.8,97)

50 P.C.Yadav (To be LPTV AIR Vice Shri Rajeev
relieved on or Lohardaga Darbhanga Kumar tfd.
after 19.8,97)

51 Rajeev Kumar - AIR AIR Vice transfer

; ~1+, Darbhanga Kokrajhar order of G.P.

Mallick modified
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1 2 3 4 b
52 Faizem ®hmed  LPTV AIR ¥xz® Against a
. Madhepura Sasagram vacantpost

53 Ashim Mazumdar DDK . AIR Vice Shri Tarit
(To be relieved Patna Tura Gupta
on or after
X%.9.8.97)

54 Arun Kalita DDK ATIR Against a clear

Guwahati Aizawl vacancy

55 Sekhar Roy (To be CE(EZ) DDK Vice Shri G.C.
relieved on or Calcutta Calcutta Mondal to be
after 31.7.97) retired on 31.7.

. : 97.

56 S.K.Verma(To be AIR ' DDK Vice Shri Ashim
relieved on or &uwahati Patna Mazumder tfd.
after 9.8.97)

57 Apurba Ghosh HPTV AIR Vice Shri S.K.

Murshidabad Guwahati Verma . tfd.

In partial modivication of this office order of even
number dated 1.8.96 & 21.2.97, the following Senior Engi=-
neering Agsistants are transferred in the same capacity to
the Station/Office mentioned against each with -immediate
effect.

Sl. Name of SEA's Presentposting Transferred  Remarks
No. '

1 8/Shri M.Saha DDK DDK Vice Sri T.X.

Tura Calcutta Bhattacharya tfd
(In lieu of CE
(E2), Calcutta)
2 Smt Nandana DDK DDK Vice Shri K.L.
Gupta Dibrugarh Calcutta Pal

(In lieu of CE
(E2Z) Calcutta)

3  SC.p.Mallick LPTV AIR Ber- Vide Sri H.C.
Hazaribagh  hampore (Orissa) Patra tfd.

4  Javed Anjum LPTV LRTV Vice Faigzen
Forbesgan j Madhepura Ahmed tfd.
(In lieu of
DDK Rxkxmx
yaXR¥XKohima)

5 Sujit Kr, BAPTV DDK Vice Sri Arun
Adhikari Balugbhat  Cuwahati(In Kalita t£4,
lieu of DDK
Dibrugarh)

The date of joining and relieving of the officials may
please be intimaged/records.

The Head of Office of AIR/DDK/HPTV/DDMCS are requested
to contact the correspondlng Head of Station/Office at the
time of relieving the incumbent to avoid any complication.

Sd/~ Illegible (S.C.GUPTA)
16.6.97
DEPUTY DIRECTOR ENGINEERING
for CHIEF ENCINEED (EAZT ZONE)
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Government of India -
T.V.Relay Centre (HPT) : Murshidabad
West Bengal(PIN 742101)

No. MSD/TVRC(HPT)/14(1)/97/A/34O Dated : 22.9.97

ORDER

Consequent upon his transfer in the same capacity to
All India Radio, Guwahati, Vide Chief Engineer (EZ),AIR &
TV, Calcutta Order N@.1(33)/97-S dated 13.6.97, Shri Apurba
Kumar Ghosh, Senior ®ngineering Agsistant of this Kendra
is relieved fo his duties at this kendra w.e.f. 30.9.97
(A.N). with instruction to report himself for duty to the
Director, All India Radio, Guwahati after avalllng the usual
joining time,

Shri Ghosh, Senior Engineering Assistant, should return
the Identity Card, Libary Books and other officer materials
etc. if any issued to him and ensure that no Govt. dues
remain outstanding against him so far as this kendra is
concerned.,

Sd/ Illegible
(SASADHAR MANDAL)
Station Engineer

Copy to 3
1. Shri Apurba Kumar Ghosh, Sr. Engineering A331stant,
- T.V.Relay Centre (HPT), MurshiBabad.

2, The Chief Engineer (Ez) (Shri S.C.Rudra-DDE-by name), AIR
& TV Akashvani Bhavan, 4th flcor, Eden Gardens,
Calcutta-700001 with reference to your order referred
to above, :

3. The Director, All India Radio, Guwahati, Assam.The
service Book and  upto date leave account is being
sent shortlye. :

4, The Pay & Accounts Office, Doordarshan, Calcutta.

5. All Assistant Engineer, TVRC(HPT), Murshidabad.

6. Transmitter-Hall/Notice Board, TVRC (HPT), Murshidabad.
7. §Shri S.K.Dej, UDC,TVRC (HPT) Murshidabad.

8. Shri U.K.Banik, Stenographer Gr.III,TVRC (HPT)Murshidabad
9. &hri A.K.Dutta, Store-Keeper (Jr) TVRC (HPT)Murshidabad.
10. Personal File of Shri A.K.Ghosh, SEA.

11. Spares - 10 copies.

83/~ Illegible
Station Engineer
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No.Vhy.1(18)/97~8I/7602 i
Government of India _

Ministry of Information & Broadcasting
All India Radio : Guwahati

Guwahati, October 18, 1997

The Chief Engineer (East Zone)

All India Radio & Television !
Akashvani Bhavan, 4th floor, |
Eden Gardens, !
Calcutta-700 001 i

Sub : Transfer of Senior Engineering Assistant in
Eastern Zone in the same capacity. . e

Ref : The CE(Ez), AIR & TV, Calcutta's Order No.1(33)/
97-8 dated 13 6697,

Sir,
3 Shri Apurba Kumar Ghosh, Senior Engineering Assistant
has reported himself for duty at All India Radio, Guwahati
as Senior Englneerlng Assistant with effect from the
forenoon of 13th October'97 consequent on his transfer

in the same capacity from T.V. Rélay Centre (HPT),
Murshidabad.

Yours faithfully,

SD/ -

(P. Radhakrishnan)
Administrative Officer
ﬁor Station Director

Copy to @
1. The Director ‘General, SIV Section, AIR Akashvani

Bhavan, Parliament Street, New Delhi-~110 001 for kind
information,

2. The Station Engineer, TV Relay Centre (HPT), Murshidabad
West Bengal,PIN 742 101 with reference to his order
No. TVRC(HPT)/14(1)/97/A/342 dated 22.09. 97 for
information.

3. The DDG (NE), AIR, Guwahati for kind information.

4. &%The Hindi Officer, AIR, Guwahati for Hindi versionl
S¢ PA to Supdt. Engineer. 6. PA to SD

7. Accountant, AIR, Guwahati- (2 copies).

8. Sr. Storekeeper 9. Library & Iinformation Astt.
10. P.Naha, uba 11. A.Khan,LDC -
12, N.Deka, LDC 13. S.Sarcar,LDC

14, Shri Apurba Kumar Ghosh, SEA,AIR, Guwahati.
15. personal file/SB of Sh Ghosh, SEA

54/~ Illegible
for Station Director
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Annexure-5
PRASAR BHERATI
BROADCASTING CORPORATION OF INDIA

COMMERCIAL BROADCASTING SERVICE
ALL INDIA RADIO 3 CALCUTTA

No.Cal-CBS-1(6)/97-5/318 Dated 19.3.1997
'ORDER

In compliance with CE(EZ), AIR & TV, Calcutta's Order
No. 1(33)/98-s dated 12.1.1998 Shri Sujit Kr. Soam, Sr.
Engineering Assistant of this office stands relieved of
his duties on the forenoon of 26th March, 1998 on his
transfer in the sgame Capacity to All India Radio,Guwahati,
He is instructed to report himself for dﬁté to the office
of the Station Director, All India Radio, Guwahati immedige
tely. He is entitled to avail joining time as admissible
under the rules. : : .

Shri Socam should return the Identity/C.G.H.S. cards,
Library Books, Tools etc. andany other office materials,
if any issued to him and also ensure that no dues remain
outstanding against him so far this office is concerned.

-S4/ -

(A.K.SEN)
STATION DIRECTOR

Copy for information to s
1. Shri Sujit Kr. Soam, Sr. Enggr. Assistant, CBS,AIR,
Calcutta., - : : y

2. The Chief Engineer (EZ), AIR & TV,Akashvani Bhavan, Eden
Gardens, Calcutta with reference to his above quoted
order, : ' : : '

3. The Station Director, all India Radio,GuWahati.
4. The Asstt, Station Engineer, CBS, AIR, Caléutta/The
Asst@. Station Engineer, 100 Rw Tr.,Chandi, )

5. Station Engineer/Control Room/Security Officer/Reception
Officer (Jr.)/all India Radio, Calcutta.

6. Steno to SQ/PEX/Library/Duty Room/store-keeper {(dgr.)/
Stationery Store keeper/Cashie:/Accountant(R/C)/Smt. Uma
Ghosh,UDC/shri Ankur Bose, LDC, CBS, AIR, Calcutta,

7. The Secretary, AIR & DD Employees Co-operative Society L&,

Calcutta, .
€. Hindi Section, CBS, AIR, Calcutta.,
9. Personal File of Shri Sujit Kr, Soarl, Sr. Engg.Asstt.
10. Spare copy.

54/~
STATION DIRECTOR
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PRASAR BAHRATT o
(BRRADCASTING CORPORATION OF INDIA)
. ALL INDIA RADIO : GUWAHATT

No, : 1(18)/98~5I.581 Dated Guwahati,the 17.4.1998

The Chief Engineer (East Zone),
All India Radio & TV
Akashvani Bhavan,

Eden Gardens

 CALCUTTA-700001

Subject : Transfer of Senior Engineering Assistants in the
' Eastern Zone in the same capacity.

Reference: The CE(E/Z), AIR & TV, Calcutta's Order No.1(33)/
98-8 d@.ted_ 12. 10 980 - - .

Sir,

Shri Sujit Kumar Soam, Senior Engineering Assistant
has reported himself for duty at All India Radio, Guwahati
as Senior Engineering Assistant with effect from the fore-
noon of 07-04-1998 consequent on his transfer in the same
Capacity from C,B.S., AIR, Calcutta.

Yours faithfully,

sd/-

(P. RADHAKRISHNAN)
Administrative Officer,
for Station Director

Copy to
1. Sri sujit Kr. Soam, SEA, AIR, Guwahati,
2, The Director General, SIV-Section, All India Radio,

Akashvani Bhavan, Parliament Street, New Delhi-1100Q4
for kind information.

3. The Station Director, Commercial Broadcasting Service,
All India Radio, Calcutta for information.
4, The Dy. Director General (NE), AIR, Guwahati for king
information. o
5. The Pay & Accounts Officer, Doordarshan, Min. of T &D,
H.R.Path, Hazarika Bhavan, Guwahati-3 for information.,
6. The Hindi Officer, AIR, Guwahati for Hindi version.
7. PA to Supdt. Engineer.
8. PA to 8D
9. Accountant, AIR, Guwahati (2 copies).
10, Shri P.Naha uDC 11.-8hri J.C.Medhi, S8k
12, Shri A. Khan, -LDC 13. Shri M.R.Deka, LDC
14, Shri s.Sarcar, - LDC 15. Personal file of Shri S.K.
Soam, SEA.
sS4/ -

(P. RADHAKRISHNAN)
Administxative Officer
for Station Director
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| Annexure=7
No. .20014/2/€83/E.1V..
Government of India

Ministry of Finance ,
Department of Expenditure

New Delhi, the 14th Dec'e3 .

-

OFFICE MEMORANDUM .

Sub Allowances and facilities for civilian employees
of the Central Government serving in: the’ States
and Union Territories of North astern Region -
1mprovements thereof. E

The need - for attracting and;retaining the sefvices
of competént.office:s for service in the North Eastern
Region comprising the .States of Assam, Meghalaya, Manipur.
Nagaland, and'Mizoram has been engaglng the attention. of
the Government for sometlme. The Government had app01nted
a committee under the Chalrmanshlp of Secretary, Department
of Personnel and Admlnlstratlve Reforms, to rev1ew the
existing allowances and fac1llt1es admissible to the
varlous categories of Civilian Control Government employees
serv1ng in thls reglon and to suggest sultable 1mprovements.-
The recommendatlons of the Committee have been carefully
considered by the Government and. the Pre31dent is now
pleased to decide as follows ;-

N

i) Tenure of posting/deputation.

XXXXXXXXXXXXX

ii) Welghtage for Central deputatlon/tralnlng abroad

and special mentlon in confidential Repords.

XXXXXXXXXXXXXX

iii) §pecial,(Duty) Allowance

Central Government civilian employees who have
all India transfer liability will be granted a Special (Duty)

" Allowance at the rate of 25% of basic pay subJect to a--

celling.of m.400/-~per month on posting to any station in
the North Eastern Region. Such of those employees who'
exempted from payment of Income Tax will, however, not be

COl’lt do L
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Annexure-7 (Contd. )

eligible for this Sepcial (Duty) Allowance. Special (Duty)
Allowance will be in addition to any special pay and the

deputation duty allowance already being drawn subject to
the condition‘that the total of such Specigl (Duty)
Allowance will not exéeed Rs. 400/- p.m. Special allowance
like Special Compensatory (Remote Locality) Allowance,
Construction Allowance and'ProjeCt Allowance will be drawn

separately,

XX XX X XX
XXX XX XX
X X X XX X x

X XXX XXX X

Sd//~ S.B. MAHALIK

JOINT SECRETARY TO THE GOVERNMENT OF INDI2
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F.No, 20014/16/86/8,1v/I. 11 (n) C
OVt. of India, Minintry of ¥inance, e
Department of Lxpenditure , ‘ ;{.4;
: e
<4 ."a:.'
/ St
How Delhi the 4 Dec 1988 o

Ofrice CEMOrANL . '

LI S

‘Bubject 3 Inprovementa an facilitieé for Civilian Bmployeas
of tte Central CGovt, 2erving in the States of ..
Rorth Castern Region, Andaman Nicobar and Lakshadeq

the vncersignod is rccted to rafop t2 thia o
Hinlatrytg O.l1, No.'20014/3/83-E.IV darted 14th Decembar, 1983
o - and 30th March, 19p4 on the subjoct Mmentioned abo e anq to '

A i gay thit the qurstion of making Puitable imprOVQmenta in

R L thaiqllowances ond facilitieg to Central Governmeng employees
co "Posted in norty Zgstern Region Ccemprising the Stateg of-

: S _ Assam.ﬂeghalayc, Manipur, Nagalana, Tripura, Arunachal

v Pradash ang Mizoram hyaq bhaen "N929ing the Attention of the

Government Accordin;ly the Frésidont 15 now Pleaged to decida
as follo .5

1) X x ¥ x x X%
L ) xxxx 2y o

1441) gpec;i;.nugz_Allowanco.

o -The Centra) Yovt, Civilian “Mployass who have All InAaia

'.‘.v'.:' Tran.':’fcr Li-’.’lbilit" ‘111 bes st ogd (:{"@‘CJ@Q.J, (Uut)’) AllOwanCOA .

S " at tho Lite 0f 12% Of b E2y subject to Caolling of'b.100Q/f
Per month on Po3ting to ANy station in the North tasternp -

. .o  Region. Special (Duty) Mlousnce w11] be in addition to any
R -8pecial pay and/or deputitien (Quty) allow
\ ,

P ince already being
T draten subjoct to the condition thzt the total of gyen - ‘

o ©allowanca will not niceed i, 1000/~ FeM, Specinl allowance
_ . bike special compenastory (Remota localivy) allowanca,

enstructing Allovance apd Froject Allowance wil} be drawan

Separately, - . '

The centra) Ceve, civilian employann who are memberg
of 3chaduleq Trires apa Are otherwigoe eligihla for the grant
of special (Duty) Allowarca Under thig raxa »nd agre exemptad
W from payment Of Inccme-Tay Whidor tha Incomeerax At will
L also draw Specia} (Lity) Allowsncao,

X X% x % x
X¥NWIYIN KK

S§/- Illegible

e ol
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- Morwarded for informaticn : ‘
. ,.and necessary actlon.

, Minislry of Finance '
e ) Department of Expenditure

F. No. 11(2)/97-E.1I(8)
Government of India ‘A—“YE'QM—- q

( AUDIT RMLES | New Delhi, Dated July 22, 1958.
' o OFFICE MEMORANDUM ' !

Subjie'ct: Allowances and Specizﬂ Facilities for Civilian Employees of the Cenlfal Governmenl serving in the Stales

. -and Union Territories of the North-Eastern Region and in the Andaman & Nicobar and Lakshadiveep Groups
i~ of Islands — Recommendations of the Fifth Cenltral Pay Commissioh. ‘ ’
! i . .

With a view to attracling and retaining competent officers for service in-the North-Eastern Region, comprising
the territories of Arunachal, Pradesh, Assam, Manipur, Meghalaya, Mizoratn, Nagaland and Tripura, orders were
issued in this Ministry's O.M. N9. 20014/3/83-E.IV dated December 14, 1983 extending certain allowances and
other facilities to the Civilian Cenlral Government employees serving in this region. Interms of paragraph 2 thereol,
these orders other than those contained in paragraph 1(iv) ibid. were also 1o apply mutalis mutandis to the Civilian
Cenlial Government employees posted to the Andaman & Nicobar Istands. These were further extended lo the
Central Government employees posted 1o the Lakshadwéep Islands in this Ministry's O.M. of even number daled
March 30, 1984. The allowances.and {acilities were fuither liberalised in this Ministry's O.M. No. 200t4/1 6/86/E.IV/
E.II(B) dated December 1, 1988 énd were also extended 10 the Central Governiment employees posted to the Noith

.Eastérn Council when slalioned i'n‘lhe North-Eastern Region. i

" i The Fifth Central Pay Commission have made cerlain recommendations suggesting further improverments
* in the allowances and facililies admissible to the Central Governiment einployees, including Olficers of the Al India
Services, posted in the North-Eastern Region. They have further recommended thal these mayjalso be extended lo
the Central Government ‘employees, including Officers of the All India Services, posled in Bikkim. The

recommendalions of the Commission have been considered by the Government and the President is now pleased
tp decide as follows : , '

!
(i) Tenure of Posting/Deputation

The provisions in regard to tenure of posting/deputation conlained in this Mini.siry's O.M. No. 20014/3/83-
E.IV daled December 14, 1983, read with O.M. No. 20014/16/86-E.IV/E }|(B) dated‘December 1, 1988,
shall continue'lo be applicable. : ' : '

(i) Weightage for Central Deputations/Training Abroad and Spécial }\nention in Confidential Records
The provisions contained in this Ministry’s O.M. No..2001 4/3/83-E.IV dated December 14, 1983, read withO.M.
No. 20014/16/86-E.IV/E.II(B) dated December 1,-1988, shall continue to be applicable.

(iii) Special [Duty] Allowance ! .

. Central Government Civilian employees having an "All india Transfer Liability" and posted to the specilied
Terrories in 1he Norlh-Easlern Region shall be granted the Special [Duly] Allowance al the rate of 12.5 per
rent of their basic pay as prescribed in this Minisiry’s 0.M. No. 20014/16/86-E.IV/E 1i(B) dated December 1,

'_1988, Bul without any ceiling on its quantum. Tn other words, the ceiling of Rs 1,000 per month currently in

\ Torce shall no longer Ee appimabie‘aﬁa Iie candition that the aggregate of the Special {Duty] Allowance plus .
' Special Pay/Deputation (Duty) Allowance, if any, will not exceed Rs 1,000 per month shall also be dispensed

with. Other terms and conditions governing the grant of this Allowance shall, howqiver, conlinue lo be .
applicable. '

In terms of the orders contained in this Minisiry's O.M. No. 20022/2/88-E.11(B) dated May 24, 1989, Central
Government Civilian employees having an "All India Transler Liability” and posted to serve in the Andaman
& Nicobar and 'Lakshad\?veep Groups of Islands are presently entitled to an Island Special Allowance al
varying rates in ieu of the Special [Duly] Allowance admissible in the North-Eastern Region. This Aliowance .
. shall continue to be admissible to the specified category of Central Government employees at the same

" rales as prescribed for the dilferent specified areas in the O.M. dated May 24, 1989, but without any ceiling

| - onils quanturn. This Allowance shall also hencelorth be lermed as Island Special (Duly) Allowance. Separate

; orders in regard to this Allowance have been issued in this Ministry's O.M. No. 12(1)/98-E 1) dated July
.t 17,1998, > T

' ]

t
Attention is also invited in this connection lo the clariticalory orders contained in this Minisiry's O M. No. .
11(3)/95-E (b)Y daled January 12, 1096, which shili continue 1o be appitcabla nof Baly_in tespect of the
. Cenlral Government employees posted io seiva in 1he Nonh-Easiern Hegion bul also to those posiéd o
D —Zerve nihe Andaman & Nicobar and Lakshadwesp Groups of 1slands’ ' -
b .-

—
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) Special Compensatory Allowances .

Orders in regard 1o revision of the rales of various Special Compensatory Allowances such as Remole ;
Locality Allowance, Bad Climate Allowance, Tribal Area Allowance, Composite Hill CompensatoryAIlowance -
| elc., which are location- specific, have eilther been separately ‘issued or are under issue based on the
!
!

-

Governmenl decisions on the recommendations of the Filth Central Pay Commission relaling to these
allowances. These orders shall apply to the eligible Central Government employees posled in the specified
1 localilies in the North- Eastern Region, Andaman & Nicobar Islands and Lakshadweep Islands, depending
on the area(s) of their postlng and subject o the observance of the terms arid conditions specified therein.
. Such of those employees who are entitled to the Special [Duty] Allowance or the Island [Special Duty]

,  Allowance shall also be enlitled, in addition, to the Special Compensaltory Allowancé(s) as admtSsuble to
, thém in terms of these séparate orders. ’ :

2 TATI e e m e S R

] Céntral Government employees entitled to Speclal Compensatory Allowances, separaté orders in respect of

¢ which are yet lo be'issuel, will continue to draw such allowances at the existing rales with reference to the

‘nolional’ pay which they would have drawn in the applicable pre-revised scales of pay but for the introduction

-‘ of the corresponding revised scales lill the revised orders are issued on the basis of the recommendauons of
the Filth Cenlral Pay Commsssmn and the Goverqment decisions thereon. i

4

: |
i} , (\}) Travelling Allowance on First Appointment I ! t
o The iexisling concessions'as provided in this Minislry's O.M. No. 20014/3/83-E.IV dated December 14,1983
S l and {unther liberalised in O M. No. 20014/16/86-E:1V/E.II(B) daled December 1, 1988,:shall continue to be
] apphcable l . :
(\11) Travelllng Allowance for Journeys on Transfer; Road Mlleage for Transportatlon of Personal Effects
i on Transfer; Jomlr‘\g Time with Leave
The existing provisions as contained in this Ministry's O.M. Na. 20014/3/83-E.1V dated December 14,1983
shall continue to be apphfable :
, ' ' (\}u)Leave Travel Concessnon
i tInterms of the existing provisions as contained in tlus Ministry's O.M. No. 20014/3/83- E IV dated December
' 14,1983, the followmg oplions are available to a government servant who leaves his family behind at the old
headquarters or another selected place of resndence and who has nol availed of Iransfertravellmg allowance

for the family : l : ' . i

., (a) the government servant can avaul of the leave lravel concession for 1oumeyito the Home Town once in
' a block period ot lwo years under the normal Leave Travel Concessmn Rules;

OR _ :
(b) in lieu thereof, the government servant can avail of the facilily for himsell/herself to travel once a year
from the slation of posting to the Home Town or the place where the family is residing and for the family
[restricted only to the spouse and two dependent children of age up 1o 18 years in jespect of sons and

j up lo 24 years in respect of daughters] also to lravel once a year to v15|t the government setvanl al the
station of posting. !

These special provisions 5hall continue to be applicable. i o |

In addition, Cenlral Government employees and their families posted in thesa territories shall be entilled to
avail of the Leave Travel Concession, in emergencies, on two additional occasions during their entire service
career. This shali be lermed as "Emergency Passage Concession” and is intended to enable the Central .
+ Govemment employees and/or their families [spouse and two dependent children] o travel either to the
+ home town or the station of posting in an emergency. This shall be over and above the norimal entitiements
, of the employees in terms of the O.M. dated December 14, 1983, and the two additional passages under the
- | Emergency Passage Concession shall be availed of by the enlitied mode and class ol travel as admissible
; under the normal Leave Travel Concession Rules.

Funher, in modmcatxon of the orders contained in this Minisiry’s O.M. No. 20014/16/86 E.IV/IE.II(B) dated
i December 1, 1988, Olhcers drawing pay of Rs 13,500 and above and their families, i.e. spouse and two
i dependent children [up to 18 years in respect of sons and up 10 24 years in respect of daughters) will be
permitted lo travel by air on Leave Travel Concession between Agartala/Aizawl/imphabLilabari/Silchar in
the North East and Calcutta and vice versa; between Port Blair in the Andaman & Nicobar Istands and
| Calculta’Madras and vite versa; and between Kavaralli in the Lakshadweep Islands apd Cochin and vice
1 versa, :
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“(vidi) Children Ed’u#ation Allowance and Hostel Subsidy -
. The exisling provisions as contained in this Ministry's G'M. No. 20014/3/83-E.IV dated Decgmber )4, 1983
shall continue to be applicable. The rates of Children Education Allowance and‘Hoslel Subsidy having been
' revised in the Depariment of Personnel & Training O.M. No. 21017/1/97-Estt.(Allowances) daled June 12,
1998, the Allowance and Subsidy shall be payable at the revised monthly rales pl Rs 100 and Rs 300

 respeclively peri child.

(ix) Retention of Government Accommodation at the Last Station of Posting” .

- The facility of retention of Government accommodation at the last station of posting by the Cenltral Government
| " employees posted to the specified lerrilories and whose [amilies continue to slay al that stalion is available
' interms of lhe orders conlained in the erstwhile Ministry of Works & Housing O.M. No. 12035/24/77-Vol. VI
,5_ dated February 12, 1984, as amended from lime fo time. This facility shall continde 1o be available to the
1
|

L

eligible Cenlral Government employees posted in the North-Eastern Region, Andaman & Nicobar Istands
and Lakshadweep Islands. In partial modilication of these orders, Licence Fee for the accommodation so
. relained will be recovérable al the applicable normal rales in cases where the accommodation is below the
f type to which the em@loyee is entitled to and al one and a half times the applicable normal rates in cases
1 ~_where the entilled type of accommodation has been relained. The facility of relention of Governiment
accormnmodation at the las! station of posting will also be admissible lor a period of three years beyond the
| - normal permissible period for retention of Governmenl accomimodation pr"escribed;in the Rules.

i (x) House Rent Alllowan{ce for Employees in Occupalion of Hired Private Accomrpodation
" . The orders contained:in this Minisiry's O.M. No. 11016/1/E 11(B)/84 dated March 29, 1984, and extended in -
this Minislry's O.M. No. 20014/16/86-E.!V/E.ll(‘8) dated December 1, 1988, shall continue to be applicable.
(xi) Retention of Tglephcgne Facility at the Last Station of Posting '
. As provided in this Ministry's O.M. No. 2001 4/16786-E.IV/E.II(B) dated December 1, 1988, Central Government
¢ employees who are eligible for residential lelephones may be permitled to retain their residential lelephone
; attheir last station of Josting, provided the rental and all other charges are paid by Ihe concerned employees
. themeselves. | co

i
(xii)Medical Facilities | : : | ! )
i Families and the eligible dependants of Central Govetniment employees who stay, behind at the previous

i | .+ stations of posting on the employees being posted to the specilied terrilories shall continue to be eligible to
| . ' avail of CGHS facilities at stations where such facilities are available. Detailed orders in this regard will be

b ' . issued by the Ministr)f of Heallth & Family Welfare, ) - ‘

i 3. The President is also pleased lo decide that these orders, in so far as they relate to [he Central Government

employees posted.in thfe North-Eastern Region, shall also be applicable mutatis mutandis to the Civilian Central
Government employeeg. including Officers of the All India Services, posled lo Sikkim. -

i ' 4. These orders will lake effect from Augusl 1, 1997, : !

5. lnsofar as persons serving in the Indian Audit and Accounts Deparlwﬁnre, concerned, these orders issue
after consultation with the Compltroller and Auditor General of India; ' : :

6. Hindi version will follow.

P:;u . N ‘ . N " b ) i I . l
;0 RN . . ‘ I
‘ ’. ‘ ) : 0. Aty / )
? w)\ EE & )
| | / : ‘ { N.SUNDER RAJAN)
i ‘ S ‘ Joint Secrelary to the Go»femmen! of India
| ' s : o

. . P . N .~ . ] : !
To N B }. ) . : ’ . ! -

Al Ministries/Department of the Government of India [As per standard Distribution List)
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Annexure-10

To Date : 21.9,98

The Station Director,
All Inaia Radio
Guwahati

Sub : Grant of Special (Duty) Allowances to the employees
in the cadre of Sr. Engg. Asstt. of AIR & Doordarshan
Rosted in the NE Region.,

Sir,

This is for your kind information that the undersignec
had joined on duty w.e.f 13.10.1997 at F/N at your station
of All India Radio, Guwahati being relieved from TVRC (HPT)
Murshidabad vide office order No. MSD/TVRC (HPT) /14 (1) /97/
A/340 dated 22.9.97, in the same capacity as Senior Engineer-
ing Assistant. ,

Still, right from my joining at AIR, GUWAHATI, I have yet
to get SDA @ 12 and half percent of my basic pay vide GI,
M.F. 0.M. No. 20014/16/86-EN/EII (B), dated December, 1, 1988,
which is also being recommended by the Fifth Central Pay
Commission by Suggesting further improvements and considered
by the Govt. of India vide Min., of Finance, Department of
Expenditures, Office Memorandum No. F.No.11(2)/97-EII (B),
New Delhi, dated July 22, 1998, According to this order,
employees getting SDA under the perview of Ministry of
Finance 0.M. No. 20014/16/86~EIV/EII (B) dated Decemberi,
1988, shall be granted the Special (Duty) Allowances at the
rate of 12.5 percent of the basic pay, but without any
ceilling on its quantum, ‘

It is to be noted that in pursuance of the Jjudgement of
Hon'ble Supreme Court gated 20.9.1994 in C.A. No. 3251 of
1993 and subsequent instruction of M,F., contained in their
0.M. No0.11(3)/95-EII(B) dated 12.1.1996 the Min. of I & B
have issued Order No. 512/24/93-Tv(A) dated 16.01.1997, by
which the Min. of I'& B's earlier Order No. 512/24/93-TV (A)
dated 20.10.1993, relating to eéxtension the facilities of
SDA to rest of all dacres working in the NE Region after
obbaining undertaking from each of them, stands partially
withdrawan. Apart from this, CAT, Guwahati's order dt. 7.5,
1997 in 0.A. No. 166/94 is also being taken into account,

Keeping all these orders ang Jjudgements in view, this is for
your kind notice that undersigned would get SDA as SEA during
the tenure at DDK, Guwahati wee.f. April 92 to May, 1993,

vide M.F. 0.M. No. 20014/16/86-EIV/EII (B) dt. December 1, 1988
and till now there #s no further order being issued to -
surpass the above mentioned order,

Hope, you would Be the needful and oblige.
Thanking you,

Yours faithfully,
Sd/~-Apurba Kumar Ghosh

Senior Engineering Assistant, all
India Radio, Guwahati,

Enclo :

Photocopy of the 0O,M,
No.F.No.11(2)/97-E-11

(B) dat. 22.7.98,Govt.

Oof India, Min.of Finance,
Deptt, of Expenditures,

T mmE i
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Annexure-11

To

The Station Director,
All India Radio

Guwahati=3 :
: Date 28.04.99

Sub : Grant of Special (Duty) Allowance to the employees
in the cadre of Sr. Engg. Asstt. of AIR & DD
posted in the N.E. Region.

Respected Sir,
It is regretted to inform you once again that
being a S.E.A., I have yet to get S(D)A @ 12.5.% of my
basic pay w.e.f. my date of joining at AIR, Guwahati
vide GI.M.F., OM No. 20014/16/86-EN/EII (B), dated
December 1,1988 which is still now vide after 5th Central
Pay Commissions Recommendation being considered‘by thé.
Govt. of India vide Min of Finance, Department of Expen~-
diturs, Office Memorandum No. F.No.11(2)/97-EII (B), New
Delhi, dated July 22, 1998,
'In my earlier letter dated 21.09.98 in this regard
(copy enclosed fo;ﬂready reference), I have tried my best
to justify the following aspects of various orders iésued
in this regard. . |
(1) S.E.A.'s and other Gr. B employees & Higher Officers
| poated in N.E. Region fulfilling the stipulated‘
conditions may get S(D)A vide GI.MF.OM No.20014/16/
86-EN/E-11(B) dated 01.12.1988.
(2)’3 Other then these employées and lower cadre may get

S(D)A vide Min. of I & B, order No.512/24/93-TV (A)

IR S

dated 29.10.1993,
(3) Min., of I & B partially withdrawn the order of even
number dated 29.10.1993 vide letter No.512/24/93-TV
(a), New Delhi, dated 16th January'97 imposing eer;
tain cbndition in pursuance of judgement of Hon'ble
Supreme Court dated 20.9.1994 in C.A. No.3251 and

Contd...
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Annexure=-11 (Contd.)

subsequent instruction of Min. of Finance contained
in their OM No.11(3)/95-EII (B) dated 12.01.96.

4. Apart from this CAT, Guwahati's order dt.07.05.97
in O.A. No. 166/94 reiterated that the employees who
belong to the N.E. Region are not entitled to the
s (D) A.

(5) SEA(s) and other higher officers are not under the
purview of the judgement of Supreme Court as they
would get S(D)A vide G.I. MF, OM No.20014/16/€6-EN/
EII(B) dated 01.12.88 not by the order of Min. of
I & B No. 512/24/93-TV(A) dated 29.10.093,

But I am very much sorry to intimate you that even
after a long interval of seven months I have not received
any response of my letter from your end which compells me
to persue further in this regard.

It is to bef noted that DDK & PCC Guwahati have
already released S(D)A to the SEA and other eligible
employees at the rate recommended by the 5th Central Pay
Commission, after getting clarification vide 0O.M. No.23/12/
93 SIV dated 11.09.199g (copy enclosed for necessary action)
but A.I.R. Guwahati being under the same pay and accounts

office does not take initiative in this reg..rds.

Under these circumstances, I would like to request
your good self once again forkind intervention and valuable
comments in this regard so that I may not be compelled to
$o to the higher authorities or the court of law for this
settlement of my legitimate demand.

T )
hanking you, Yours faightully,

Enclo Sd/~ Apurba Kumar Ghosh
1. One copy of earlier Senior Engineering Assistant
letter, All India Radio, Guwaghati,

2. Photocopy of the clarifica-
tion vide 0.M. N0.23/12/93 SIV/dated 11.09.1998,

Copy for kind information and necessary action to @

1. The Deputy Director, General (N.E)AIR, Guwahati,
2. The Unit Secretary, ARTEE, AIR, Guwahati.

Senior Engineering Assistant
All India Radio, Guwahati,
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Annexure-12

To

The Station Director
All India Radio
Guwahati-3

Date : 22.09,99

Sub : Payment of SDA to Group A & Group B Officers,

Sir,

Although you are aware regarding non-payment of
SDA to me, this is for your kind information that the
content of the letter issued by DDG (NE), AIR to PAO
(IRLA), New Delhi vide No. DpG E)/2 (7) /99-ac/1878-
1879, -dated 26th Aug'99 on the"above mentionegq subjeét

(copy enclosed), is REXE Vvery much favourable to my
Case of entitlement of SDA, as I am a Gr, B Officer

having been transferred. from Outside of North-East

Region to AIR, Guwahati with Home Town at Burdwan in

West Bengal.

Hope you would take Necessary action towards
the payment of my SDA @ 12.5% of my basic Pay with
arrear w.e.f, 13.10.1997 at your earliest otherwise

I have no other alternative but to bProceed on to Court

of Law for justice.

Thanking you in anticipation,

Yours faithfully,

Sd/~ Apurba Kr.Ghosh
SEA, AIR-~GHY

Copy to :

1. Ms M.S. Rugmini, Dy. Director General (NE) AIR
for kind information and necessary action please,

2. Unit Secretary, ARTEE, AIR,
action please,

Guwahati for necessary
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Annexure~13

PRASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
‘ALL INDIA RADIO ¢ GUWAHATTI)

No. 7(2)/99-ac/2093 Dated Guwahati the 18.05,99
‘/

MEMORANDUM

The representation submitted by you on 28,04.99
has been referred to the Directorate for their berusal.
In this connection it is to inform you that as per the
existing order You are not entitled for S.D.A, Since

tr,,

your transfer is limited to N.E. Region only, Aé"regards

Instruction so far, As soon as a revised instruction is
received, we have no difficulty in paying enhanced HRA.,

Sri A.K.Ghosh, SEA,
" S.K.S0am, SEa, )
AIR, Guwahati, .
S84/~ Surya Das
Deputy Director
All India Radio, Guwahati

X
W
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Annexure-14

No. 7(2)/99/AC/10660

PRASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
ALL INDIA RADIO- GUWAHATI

Chandmari,Guwahati-~781003
Dated November 25, 1999

-
MEMORANDUM -

With reference to his representation dated
22.09.99 regarding grant of SDA, Shri A.K.Ghosh,
Senior Engineering Assistant of this office is informed
that only those employees who have All India transfer
liability on posting to NER are eligible for the grant
of SDA as per Minl of Finaﬁce,:Department of Expenditure
O0.M. No. F.No. 11(2)/97-E(B) dated 22.07.98. Senior
Engineer Assistants does not have All India transfer
ﬁliability as they are t;igiﬁeféble only in a particular
" zone, ‘ —

Sd/- Illegible 25.11.99

(P. Radhakrishnan)
.Administrative Officer

for Station Director

1. Sh. S.K.Soam, SEA,

AIR, Guwahati,
2. Sh. A.K.Ghose, SEA, AIR, Guwahati.
3. Sh. Rajee Kumar, SEA, AIR, Kakrajhar

4. Sh. G.D.Panda, SEA, AIR, Kokrajhar

Copy to : DDG(NE), AIR, Guwahati for kind information.

For Station Director

VJ(%ﬁ :
P e
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| S PRASAR BIARATI b w v -i/nlay’ .
s o . (. BROADCASTING CORPORATION OF Ibpgg;)‘_, A
; S_r ., OFFICE_CF ‘THE CHIEF ENGIHEER (BAST ZONE)™»rasass
_ "' ALL INDIA RADIO & TELEVISION-
VA xXX* | :
' No. 1(28)/99-8. @ Akashvani Bbavan,
y) o 4th Floor,
- : : Calcutta = 700001,
v . C Dated : 27-09-99.

.(/ Subject s Draft Eligibility 1dst for promotion of
L ¥ Sr. $ngineer1ng Assistant to the grade
S of’%ssistant Engineer as on 01-01-99. -
o L ek '

‘Draft Eligibi%ity list for promotion of Sr. Engineering Assis-
" tant to the gradegof Asgistant Engineer as on 01-01-99 prepared -
by the Directorat% 1s enclecsed herewith.

S A1l theEStatioaneads are requested to circulate the same to .
all S;E.A.s,morkiﬁg under their control. Discrepancy, if, amy,
. pointed out by the officials may be intimated to this office
~ latest by 05-10-99 to enable this office to intimate the same to
the Directorate by 08-10-99. | |

o | ﬁrﬁ
3 Y
x ( s. K. ARORA )

: j - DY. D IRECTOR (ENGINEERING)
: . L ~ FOR CHIEF ENGINEER (EAST ZONE)
~ Copy to i~ .
1. A1l Station Heads of All Imdia Radio in East Zone.

5. All Station Heads of Doordarshan Kendras in East Zone.
3. All boordarshan Maintenance Centres in East Zous.

i
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17/22/99-SIVA)/ §2.J How Delbd, dated the I1M September,1999. .

o |3 :

et

e !

“.% gubjects ” Dral t/814g1bti1ty st for promotion ‘of Senlpr.BOgg.
Jwee e T Adsistants :‘to“ﬂjef_g’régio’sbf__-'As;’igstant"f‘l;ngineer, as o

e e .o OL=01-99,"
: . ' e :‘« R R . ,

$
i

evceceocesnos

¢

. i+ . . According-lo- clauza I (ay and I (b) of Appendix-I of, .
Aggls ténpj‘xft-igi_neqf‘; ‘Agkashvani and ‘Dodrdarshan. (Croup.$BY. posts) -
.Recrultment Rules,.1985, a3 amended vide notification dated -
F6a12.91y 8BA3.with: ‘throe .year3s. regular. service 1n the.grade,
a41ing which SBAs:with-8 years comblned pregular service in the

failing vhich SBAS . comblned .
gradéd: af-SEAJand EA:and "po3sess ing"6duca tional:qualifications.

notilowertthan dthods “prescelbed for;direct recrul tes .to the. post .
of. BAs 4n ‘AIR and:Doordarshan, aro ‘eligible for promotion’ to” the.

grado of ‘Agiistidt Bnglneor apainst 25% quota for promotions:l + -
" o e TR I SIS LPE (e

3 570" hecordlagly, a draft eligibility 1ist as ob OL-016% .
; has beon: prepared; ou the basls of details providad by Zonal Chief
- ngineersy foq,‘,jri_ng up vacancles against the 254 pro.n.:‘ot;ion'-,‘-.’.-v-g‘

quotafor:the year 1998-2000. - -

S ‘3o87 5o Chlef. Biglneers ,of all the zones are requested o
AR S M + ¢irculate the 1istiio: 411°Stations/0ffices qf AIR & DD and- = : -
S SR N Hiimate to” the Directorate, Jatest by - iy Oriuber, 1999, 2ny
T e hiscnepancy ‘that! might be pointed out by the officers concerned, .
Cuofficesiof Zonal CBs my also check the particulars of each offic
... from thelr ownirecords and {ntim te discrepancies, If any.. ~The""~
R SR discrapincles. reporisd:after the due date will pot be taken
R P i Peognlzance of. .fq']fhe;discrepanéles'm:f ‘be ‘routed: thoough respdctiv
=7 Zonal;Chlef:Engineer with an 2advance copy :to DG1AIR. The Zonal -
- ' gchisl{Briginoors ‘arc rotnestad in kindly forward the ‘represoxtatic
i :rec’:eiw‘red,‘.alongwith;'thoir\:oomnents,i}{ithin throe days of s .°~
L r@cgipt;'q{[___'.s_u;:h':represonmtions. ' S r ' L

!
>

NG

( M L. Raipuria )
Director (EA)
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,;1'7“3,‘ Smt. Sushma dhulawalia,Delhi-TV-Pitam = 04-04-61 Dip in Elect, 28~10~88
| BERT| Pura (KZ) ) : - :
‘274,  Debaberta Sarkar, DDE-Calcutta (E2) = 03-11-59  LEE | 31-03-89
;175. V.D. Easture, LPT-Nagda (Wz) - - 05-0L~64 . ‘bKE,BEQTM) | . 26-04-89
> 17& Mehesh Chand Dhuwalia ,Hyderabad DDK(%) - 27-02~63 D.R.E. ...-'31--_07-8-9 |
199.. . Vrishti, Delhi-TVeDDE (12) - 24-10-61  Dip in Elects, -_',28_:-10-88
@ Sajit Kr. Adhikery, DDK-nuwahati (EZ) - 12-10-57 'L'E_E '31-'03-89’._
- 179‘/ D. mkharjee,LPT—Bhavnagar Mz) . - 4'12-12-61 : HSC_CPH‘Y)E'lect. ”31-03-89
’ j_.so. Usha Narayanan, Bangalore, DDK(SZ) - 04~05-63 Dip in Elect .28-06-89 _
181 5.C. Tiwari, Bans’wara-AIR-FH(HZ) - 12-06-62 B-.Si;@ﬁi’) ) 07-01—89”
- 1g2. R.P.,Ch»m-vedi,x,?:r-aajgarh Wz) - . 25-11-62 DE‘E': T 7 ol-c5-89
- 183, Gajraj Singh, LPT-Hadhulani, (BZ) - Ol-gl-58  DER | 23-05-89
184. Jayanandan T., CaJ_icut-AIR(SZ) - 01~-Ql-45 - ﬁEE/BGE' , 30—09 89 |
Z 185, -  smt. .Vveena Khanna zDthi-AI_R-BH (¥2) - 01-09—6-2 Dipl_-iﬁ Elects. - 28'130"88 '
86) - Sujit Kr.‘sﬁome, uR-CBs-céicutta (®z) - 02-01-58 _ HS,LEE 01;63-39} |
B 'fé"f.’~ ALK, Soni, LPT - Maﬁdsaur wzy - - 25-,01'4‘631. DEE | 18-05-89
“ 188 satish Fumr, H.A., Brehmaver,AIR(SZ) - . 08-05-61  M.SC | 25-11-89
 189; ' Shashi Rent Puri, LPTV-Pathankot (F2) - 12-09-62 _ Dip in Elects. . 30-11-88
{190, $.5. Joshi, LPT - ‘Ichalkar'anji ®Wz) - - 30-11*53_' DEE, DME '30-03-89
. @1)  arup K. Dutta, DDK - Guwahati (2) - 02-02-58 LEE' - 27-05-89
‘ 12, " Loganathan,s. Kuppam,LPi (oZ) | - 15-01-82  Dip in Blects. 12-09-89

:Mr\,mﬁvza, _ )S”CLM‘A)

a
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g65. BBV saena, Delhi=-TV-UDK (2) - ‘1o-'o3..'é4 nsc(pnx) with = act. 20-03-8L .. )
%.’ Apurba Kr. Ghosh, ‘IW - 28-08-63  LEB_ '.' L 0g-04-92 -
., 867 arugaleli,S. Madras CBS-AIR (S2) . sc  0a-ll-5% DECE ae04293 .
868, . VG Knedekar,HR-SPT-Bambalim wz) - -  09-03-62 B.SC(PEY) 05.03-04 ~ Promoted
' ggo, _ Kek singh R Rathore, Agra-AIR (xz) - 06-08-59 " B.B.(Elect) *01.04-92
870, boddappa.Ke Glddalur-LPT (S2) *f‘“—“—“-—~~—~-—-——1“5".”.5%lé§" e T e BeOBeYd
g7l.. Anil Saiked, nnx-cuvanaticm) o = __oL-01-64 BSC T29-09-83 .
872 A.B. Firwane, LPT—Ichalkara.nji CuZ) - 01-06-62 . pER ""”"’-“’.1.(;..04..94_.._?;: L
873 Har SWaroop, Banda-LP"’v(m) - -08-07-64 pip in 2iects "1 30-04-92 .
g7a,  Chltra A, avedi-HPT-AIR (s2) sc 10-12-66 'D.E.C.Ee i 30-07-93 . Promoted
g7,  sajal Ere paul, DDE-Aizwal (EZ). _ o5-02-64 LEB & 28-08-93
87;. smt. M.V. Joshiy LPT Hesik WZ). . 03-05-63 DEE | 30-04-94
877 Baljit Singh, Delhi-AIB-Khampu.r (NZ) .SC 28—05-60. }éﬁggcmip ic w act . 20~06-91
878 KalancheZhain,S. Colmbatore-LPT (SZ) SC 10—0;-:_35 DEE | 11-07-93
g79.  Partna Patim De¥ pDE-Silchar (BZ) .  25-03-64 DEE. ‘13-03—93""
880, - Ie Banavi, LPT-Aklu] L(WZ) - 01-06-63 DRE 14-06-94
gg1.  Jagaish Raj, Jalandhar-DDK (NZ) sc .os-s:. Dip in Klect Z2de 12-11-81
--”’“Wu-nmsm gc ~ 22-06-66 DEEE 06-C1-94
ags,  G.K Si1, AIR-Gangtok () v 14-07-52 LEE 3L-01~94 .
s n =, Thaknr, LPI-Datia CﬂZ) - 04-06—63 DEE 25-10-94

et
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193, Hari ‘Dip. im Elsctd oawanzv;
255, 194, - NoF, Pagil, ( | s BeSC 19-00-89 |
357, 195, - Sachi: Kre Bnadre, DDK—-Dibrugarh (823} = 01-04459 E.SG . ! o 21-06-89
p _ 19éa T -Sm’cf \Iee\na"aS'l_ni.B,T* ruchiréz;&ai)LlinAIR - 26-oé-61 ~ Dip. in Elects. 03»11—89

197, ixﬁx?ééﬁ”minar' sharma, DDK-Lucknow (N2) =~ .15~04-59 Dip. in Elect. 31 -10-88

g 1985 - _SeNo More, LPT = Ahwa ('WZ) sC og-og-é:'. DEB . 07-11-88
Jes,  Bipul Biswas, ATR-Cuttack () s¢  04-08-57  LEE - 28-04-89

200, iangaiyark’i*asi,a., Trivandrum—DDK(SZ) - .1.3—,-06;—;2 - Dip in Elects/$8LC 08-09:8>9

20L, xalicharan Verm, LPT - Bhind MZ) s¢  02-04-55 . DEB | 17-11-38

202, N.C. Sen, Sirohi -LPTV (NZ) - 13—05-;9 B.SC(PHY) 21-11-28

203. Biswajit Sarkar, ATR-Guwahati (82) = - 25.12=57 . .LBE, 20-04-88

204, C‘nandr"sek_ ar Raju,R CE(SZ) Caennai = OoL=-01=-53 L.BEJE. 11,09.89

205, MG Manc,le, LPT - Amalner (82) sc  11-08-30  D.B.3. IR 275-09-88

2060 Avinesh Kumar, Aligarh-AIR-HPT (¥2) - 10-09-:%0 pip in Elect. 1,10.88

?kQ”_Z_:, Utpzl Kr. Hazrs, DDE-Calcutta (22) - 05-01-58 BSC,B0AT 02-03~89

208, Rojeswari,X., Hyderabad~DDK (8Z) - 05=08~59 LECE 12-08~23

209 V.R. Salunke,DDK-iumbai (WZ) ~ sc 0L-08-37 DEE 23-09-88

210, prem Pal Singh, DDK, Lucknow (NZ) - 01-07-él M, SC(PHY) | 04~11-88

211. Minir Kr. Dey, AIR-Aizawal (EZ) - 24-09-38 B.SC 27-03-89"

£ 512. . Meenakshi.S., Coimbator, AIR (2) - 07~01-éo DER 14-09-39

>



-Baju s. Soli,fLPT-Gadchiroli (MZ)

..___24’-_

st 01-06-59 DEE
45, ™. puivedl, ORAI-LPTV (2) - 1o-06-61 Dip in Elects,  19=C' 7
_346.'  P.K. sarker, an-euvanati(gz) sc 08-07-61  LEE 15-11-92
347, snivammar,mx) Ra japalayam-LPT (S2) sc 11-05-68 DEBR/B.E. 13-04~93
348, Apand V. Mane, LPT-Akluj (W2) ST 01-06-;5 ' DEB Mfééigg
249,  All Ahmad EKhan, Leh-AIR (N2) . 05-08-62 B.SC(PEY) 30-05-9L
850. B.K. Singh, LPT-Godda (E2) .- 05-03-&:,2 MP, DEE 30-10-92
8sl, - sivakumryde (1) Avaadi (HPT)-LIR (s2)  s¢C 30-03-67 DIE 085‘6‘4-'93
852, pamchandra Meena, AIR-Bombey WZ) - ST 26-03-62 DEE . 30-'0%—~93
853,  S.K. Srivastava, Luclmov- DDK(NZ) . o7.06-63 = Dip in Elects. 30-03~aL
@54,  N.K. Banerjee ZR(®2) Calcutta (E2) -  22-08-62 Mssc"_. 20-01-93
855, Navaneetha Perumal,N, ﬁ'ivandrnm»DDK(SZ) s¢  08~-02-63 B..SC?'. 037Qg"v93
9"’;;. ViShﬁapath Ughade,LPT-Hingoli M) i gp 28-10-59 DEE Qa..oa.gg
‘857 Rajat RumaTr R;;; Luch:LOV-AIR(HZ) e 12_f11~63 Dip in Electss 30-03-n91
f::%é‘.‘. ' p.K. Shariam DDE-Snillong- (B2)-- - -%4:12.62_ BSG | "03.04..92 B
859. Venkateswara’ Bao,lé:-:—t{ru;a%‘,‘rm(sl) SC 08-09-64 }.icE , _. 02-06«-93
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IV THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH 23¢ GUWAHATI.

Qo8+ NO. 187 OF 2000 .

Shri Apurba Kre. Ghosh & Others
= Versus =

Union of India and others.
- Ang -

In the matter of ¢

Written Statement submitted by
respondents No. 1 to 6.

The humble respondents beg to submit preliminary:

. objection vhich may be treated as part of written statement.

(PRELIMINARY OBJECTION )

Shri Apurba Kumar Ghosh, Sre Engg. Assistant and
Shri S.Ke. Soam, Sr. Engg. Assistant have filed 'CAT{ case
O+As No. 187/2000 in CAT Guwahati Bench regarding payment of
special duty allowance. The applicant have filed this O.A.
against the impugned memorandum No. 7(2)/99-AC/2093 dated
- 18.5.99 issued by Dy. Director, AIR, Guwahati vide vhich
they ha.ire been informed that as per existing orders they are
not entitled for SDA because their transfer is limited to
NeBe Region only. The applicants are however claiming .that
they have all India transfer liability simply on the ground
that there is'a clause to this effect in their Offer of

Appointment.

cmtd00¢o G900 oo
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2. Ministry of Finance vide its O.M. No. 20014/3/

é3-—E.IV dated 14.12.8% ( page 127/Cor.) granted certain
incentives to the Central Govt. Civilian employees posted to
the N.E. Regione ©One of the incentives was payment of |
*Special Duty Allowénc-e' (SbA) to those who have *All India
Pransfer Iiability'e It was subseluently clarified vide
Ministry of Finance‘ 0. No. 20014/3/83-E.IV dated 20.4.87
(Page 123/Cor.) that for the purpose of sanctioning 'Special

Duty Allowance' the all India transfer liability of the mem-

. bers of any service/cadre or incumbents of any post/group

oflposts has to be determine\d by applying the tests of Tecr=
itment zone, promotion zone, etc. i.e. wvhether recruitment
to service/cadre/post has been made on all India basis and
vhether promotion is also done on the basis of an all India
common seniority list for the service/cadre/post as a whole.
A mere clause in the appointment letter to the effect that
the person concerned is liable to be trahsferred anywvhere

in India, did not make him eligible for the grant of SDA.

Be The{ Hon'ble Supreme Court in their Judgement on

20.9.94 ( in Civil Appeal No. 3251 of 1993) also up held the

‘submission of the Govt. of India that Central Govt. Civilian

employees who have all India transfer liability are entitled
to the grant of SDA, on being posted to any station in the
N.E. Region from outside the region and SDA would not be

payable merely because of the clause in the appointment

 order relating to all India transfer liability.

contd.oooooo
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4. .‘ The cadres of EAB and SBA's are zonal cadres
and their transfer liabilities are limited to well defined
éones only. For the purpose the entire network of AIR & DDn
has been divided into four zones=- Fast Zone, West Zone, North
ﬁbne & South Zone. The'East Zone consists of West Bengal,
Orissa, Bihar and all the North Bastern States under the
control of the Chief Bngineer ( East one), AIR & TV, Calcutta.
Engineering Staff upto Sr. Engineering Assistants are trans-
ferable to any vhere in the Bastern Zonee. In other words upto
Sr. Engineering Assistants, the cadres are Zonal Cadre only
and they are not transferable from one zone to another or on

all India basise

5 It is further submitted that, the examinatibn for
Direct recruitment to the post of E EA is held on zonal basis
and the select list is also preprared on zonal basise. At the
time of promotion from EA to the post of SEA, the nfc is also

held zone wise by respective zonal offices.

6. The seniority of SBEAs is also maintained zone wise
in their respective zones. For the purpose of promotion to
the post of AB, the eligibility list is prepared on the basis
of four zonal seniority lists containing the names of SEAs. )
In other words, the eligibility list is prepared by inter-
polation of officers drawn from the respective zonal seﬁiority 
lists i.e. an officer is drawn from each of the four zonal
seniority lists, thus making it a grouping of four officers

vhose positions are arranged strictly as per their seniority;

Con‘td....... LN ]
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Te The applicant have also mentioned that since their
Joining as Bngineering Assistants they have been tra;n‘sferred

and posted to various station/offices of ATR/Doordarshan and
were also allovwed to draw SDA while posted in Guwahati/Shillong
but were not allowed to draw SDA when Applicant No. 1 joined
Guwahati on 13.10.97 ag SEA and Applicant Noe. 2 joined Guwahati
n 7e4+98 as SBA. In this regard it is submitted that both

the applicants.have been transferred/posted within the same

zone only for which they have been recruited. As vregards
payment of SDA during their posting in Guwahati/Shillong du.ring
the period before 1994 it is submitted that SDA d was paid
to the staff in the ¥ E Region till the case was finally decided~

by the Hon'ble Supreme Court of India vide their Judgement

‘dated 20.9.94 in Civil Appeal No. 3251 of 1993 filed by Govte.

of India Vs S. Vijaya Kumar and others. But in view of the
abo*}e Judgement of the Supreme Court and subsedquent orders
issued by the Ministry of Finance only those who have éli India
transfer liability on posting to N E Region from outside the
N.E. Region are entitled for the grant of SDA. These two
applicants do not fulfil these conditions and have therefore not

been allowed SDA asg per extant instructions of Minigtry of

- Finance.

8. As regards payment of SDA by Doordarshan to Shﬁ
MeDs Hussain and Shri A+C. Saha, SEA working in Doordarshan -~

Kendra, Guwahati has been duly examined in the office of the e,

Doordarshan and Dte. Doordarshan have vide their O<Me Noe

3/18/2000-8. IV, dated 20.10.2000 clarified that SDA is payable
only to the employees who don't belong to North East Region

and who are posted in the Region with all India transfer lisbility
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The employees who are employed locally or on zonal basis

and don't have all India transfer liability are not entitled.
for SDA notd withstending the existence of all India transfer

liability clause in their appointment lettere.

@ Both the applicants are natives of West Bengal.

(4

They have been recruited as EA on zonal basis and thepd select

——

list ig prepéred on zonal basise. Although their offer of
"Appointmen'l; contains all India transfer liability clause theyl
are transfefred within the zone only. Both the applicants
do not fulfil the conditions for grant of SDA as per the
Ministry of Finance O M. No. 11(3)/95-E.11(B), dated 12.1 96
and are therefore not entitled for payment of SDA. The Oehe

is therefore not maintainable and should be set aside by the |

Hon'ble Tribunale.

_ BARAWISE REPLIES

1. That with regard to para I the respondents state
that the Applicants are not entitled for the drawl of SDA.
Hence the reply given to the representations dated 28.4.99

vide memo. dated 18.5.99 is in ordere.

2e. That with Tegard to para 3 2 and 3 no comment.

3 - That with regard to para 4 the respondents deny
all the averments contained in the Applicant except those

that are specificallj* admitted hereundere.

4. That with regard to para 4.1 and 4.2 the re_s-'

pondents beg to offer no comment as these are matter of records.

4
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5 That with regard to the averments contained

in this para 4.3 it is submitted fhat vide para ¥ 3 of

Ministry of Finance, Deptt. of Bxpenditure O.M. No. 11(3)

95-B-11(B) dated 12th Jan, 1996 it has been clarified that

o mere clause in the appoiniment letters to the effect that

the person concerned is liable to be transferred any where

in India did not make him eligible for the grant of SDA.

Copy of the O.Me dated 12.1 .96 is annexed

hereto and marked as Annexure = I.

That with regard to para 4.4 it is submitted

/ the;t both the cadres ‘i,.‘e. ‘&ﬁaginee'ring Assistants and Senior
Engineering Aséistants are Zonal Cadres under the ™Bast Tone®s .
Bast %one con.sis’os.of West Bengal, Orissa, Bihar and all

y [P

the NWates under the control of the Chief
Engineer ( Bast Zone), AIR & TV, Calcutta, Bngineering Staff
upto Sr. Bngineering Assigtants are transferable to any o
where in the Bastern %one. In other words upto Sr. Engin-
éering Assistents, the cadre are Zonal Cadre only and they
are not transferable from one Zone to another or gn All

India basis. £

Copies of recruitment Rules of EA and SBA are

Annexed as Annexure = R.1I.

7. That with regard to para 4.5 iy 1§ submitted
that tﬁe SDA was paid to all the staff in the N.E. Region
£ill the case was finally decided by the Hon v le Supreme -
Court of India vide their Judgement dated 20.9.94 in Civil

Appeal No. 3251 of 1993 filled by Govte of India =~ Vs~
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-Vs- S. Vijaya Kumar and others.
In view of the above judgement of the Hon'’ble

Supreme Court and subsequent orders issued by the Min. of
Finance ( Para=6 of O.M. dated 12.1.96) only those who have
All India transfer liability on posting to N.E. Region from
outside the N.E. Region are entitled for the grant of SDA.
Itl is once again submitted that the following cadres do'not

have All India transfer liability.

1. Senior Technician ¢ Gr. 'C' Cadre.

2 Engineering Assistant s

Fe Sr. Bngineering Asstt. Gr. 'B' Non Gazetted.

Only from Assistant Bngineers ( Gr. 'B' Gazetted ),
Assistant Station Engineers up words are actually having All
India Transfer liability and are posted to any vhere in India
and they are paid SDA on posting to N.E. Region. Apart from .
this, the Hon'ble CAT, Guwahati Bench in their order dated
7597 in O.Ae No. 166/94 have reiterated that the payment
of SDA to the Central Govt. Employees located in the NeE. =
Region has been settled by the decision of the Hon'ble -
Supreme Court, whereby the employees who belong to the NER
are not entitled to the SDA not withstanding the existence

of All India Transfer liability in their appointment letter.

Be _ That -With regard to para 4.6 the Respondents
don't dispute the avertments contained in this parae. The
only dispute to be settled here is whether the Applicants

in this O.A. actually have All India transfer liability
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or not for the grant of SDA. According to the Recruitment

‘Rules for the post of SEA, it is a Zonalised Cadre only and

their normal Zone of transfer is East Zone vhich includes

No+Ee Region also.

9. That with regard to para 4.7 the respondents
state that there is no disputes regarding the Applicants |

Home Town e

10, That w1th regard to the avertments contained in
vara 4.8 and 4.9 oi‘ the Application, the Respondents respect-'
fully submit that both the Applicants are not having All

India transfer liability. They are liable to be transferred

only within Bastern Zone.

1. That with regard to para 4.10 the respondents

state that from para 1 and 2 of D.G. AIR, New Delhi letter No.

1(22)/99-8.1V(4)/525 dated 17.9.99 it is evident that the

9EAs with 3 years regular service in the gi'ade or 8 yéai‘s
combined regular sérvice in the grade of EA and SEA and
Possessing educational qualificatidns not lower than those
Prescribed for direct recruites to the post of Engineering
Assistants are eligible for promotion to the grade of Agsistant
Engineer against 25% quota earmarked'i‘or promotion. Accordingly
Zonal Chief Bngineer provide the datel for Preparing an All
India eligibility list by DG, AIR for making promotion to the
pPost of Agsistant Engineers against 25% guota. From the

above it is clear that seniorlty ligt is one thing and

eligibility list is another thing.

Contd.-........i
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12. The matter of payment of SDA to non entitled

employees of Doordarshan Kendra Guwehati has been examjih;éd
in the Directorate General, Doordarshan and DG, Doordarshen
have vide their O.M« No. 3/18/2000-5.1V dated 20.10.2000

( Copy enclosed as Annexure ) claridied that SDA is payable .
only to thé employees who dont belong to North Bast Region
and vho are posted in the Region with All India Trensfer
Liability. The employees who are employed locally or on
Zonal basis and don't have all India transfer liability are
not entitled for SDA not withstanding the existence of all
India transfer liability clause in their appointment letter.
Doordarshan have also issued direction to Director, DIK,
Guvahati to clarify as to hoy Shri M.D. Nasim, SEA and Shri
A«Ce Saha, SEA are being paid Special Duty Allowance, because
SEAs are transferped within the concerned zone & onlyi\’:io not
have all India transfer liability. The DIK, Guwahati has
further been advised to enquire whether SDA is being paid

to some other non entitled employees also and if so to stop
the same immediately and recover amount paid wrongly as per

proper procedure.

A copy of' Doordarshan’s O.M. dated 20.10.2000

is annexed hereto and marked as Annexure -III.

Verificationeeeeossos
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VERIFICATION

i e Gmas G G Gt dm— e gmms -

I, Sori Lutfur Rehman,SD,AIR,Guwahati
being authorised do hereby solemnly affirm and declare
that the contents of the written statement are true to

‘my knowledge and informatione.

And I sign this verification on this 15th day
of December, 2000,

Declarant .

(L. REAMAN)
STATION DIRI.CTOR,
4LL INDI4 RADIO

GUWAHATIL
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rSubject :~ -Pa sernt of Special Duty hAllowance to em{)loyees of \'
AIKFI governcd by all India Transfer Liability and :
actually trannferred to North Bagterm Region. .’
‘ . -~ . ' ] 1. .
A copy of this Directorate's lettor No.1%/3/91-
1&g, dated 27.8.98 alongwith a copy of the Govt. of India,
. Ministry of Finance's 0. Mo. 11/3/95~E.1I>B) dated 1241,96
"‘and a copy of the DG: AIR's Letter Wo. 15/3/97-4&G At 9/15.6499
are again sent herewih sor "infoxmation and strict. compliancc.
. - . . ‘ ' \\
2, Since, thest orders are self-explainatdry no furthler .
representation on the issue of Special Duty Allowance in Noxth
. Bastern Region vill be cntertained after the issie of this ‘
communication. .
(S «C JIATIIER)
SECTION OFFICER
FTOR DIRECLOR GENERAL.
STy A1l Heads of AIR Stations/0Officos/HEru/sow in thn lloxrth
| Bast ern Reglon. \ rhgs o .
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| 0. 15/5/97 080 ey Dolhi, the'27 /06 /199a.,

Subjoct ;. Payment o Special, Duty Ailowance to Qnployecag of
AIR, .g;overnecﬁ7 by 211 India transfer liability and
actuaily transi“exred to Noxt East.gcm Region,

N

Consequept, upbn the lgsug o modj £ eq ‘inzftructions
on the abOVGf{U.bjCCt vide Order . 15/3/_9’7-A&G dat ed 3.2.1997
rfequesty fop clari Tying the Gli{;i,bili'ty orf j

and 437 dig Racio haq lssuegd 8imilayp instructions rogax ing

Payment o ¢ Speci.al Duty Ellowange to itg Qiployeeg with ayj India

transfep liabili'{:y am actualy transforred to of dee ip the

Noxrth East erp Recion, Thig pe 1fieg inst:tuction hag hoen Lomog

in PUrsuance o the Hon'hie Supreng Courtg Judgemmi‘; dateq 2049, 9.
a _ :

TN Ch, Ny, 3251 of 1993 in UOI amg ot herg % oAy Kungp and
otherg and bgeent nubruc:'tions ofMiniaLry £ Firmaneg containeq
L thedy o, O. 11(3 /9)-E.II(B) dateg 1 *96 (Copy ®hclogeq )
DG Dn, vige thoip 1. No, 23/12/93—8 IV datgg 448,97 o 90 stat g
that apart from bliis, jn CAT Guwaha’b‘i's I' dateq *3497 in o
0. 166 eitea ated +hat th YICIt o f g3 he Centra) ovt,
Wloyeeg locat g 10 Bhe Nopgy Lagth opy Rogion hag e gy Settlog 1y
decision of the Hon*pie Supr Court statag above whoreby

the DLoyacs e belong the Noxtp Eagt g Region are net
Crti 134 10 8 t Vithstandi,, 11 Stence o 11 Ingjq
Tansfe Llablllty 10 theiy Ppoirtmont Lot

2 411, AR ‘S‘tationn,/HPU.‘s/l"ield Offices 110 Hoxgy, Bagt ern
Kopion A0 again Tequeat oq 4 allo the ingt 5 oon t)
Subjeet, ppg AIR Sta'tions/O €8s in the Noxrth ma e

ll'

Sd /- A
AT . (D.K.MUSTAFI ) ,
_ DEPUTY DIRECTOR om 41 INIS’l‘lUx’l‘ION
I'OR DIRECTOR GENEHAL’; ,
o, |
Te 411 Heaqg of AIm S‘ta;ﬁions/l—[?’l’s/c.c We in lVdI'th B g, o Region, _
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. 1
£ jecial Duty hllowence for civilion cnploveos serving in tho
State and Union Turritorics of Norw]Sh ﬁast ¢rn Region.

ﬁf The undersigned is directed to refer to this Départnment ' o

- 0-Ms No. 20014 /3/83-8.1IV dat ed. 14.12,1983 and 20,4.1987 read with
Odle No. 20014/1G/86-4.IV/EII(D) dated 1,12,1988 on tho subject
nentioned above, . oL t .

2. = The Goyernment of India vide % he "above menticneod oM,

detod 14.12,1983, rranted certain incantives to the Cotral
Govermient civiliai emplo,{rees ];)QSt_C(l to the NL.E. Region. Ono of
“the dncentives wen paynent o1 ¥ Special Duty Allowanca ' (6LL) to

those who have ' 411 Yndia Trans fer Liability v,

e above montioned OM dat.d 20 44,1987,
that for the purpose of samctioning ° Special ‘Duty Allowance ' of
the nenbers of aiy servize/cadre or incunbents of any pogt /group

of posts has to be det ormined by applying the taosts of rocruitront
zone, pronotion zoue, ote. i.e., whether recruitment to scrvice/

cadre/post has Loen nade on ALL India basig and whethur pronotion
is also done on the basis of an A1l India common’ son.ior'j.Jm list

for the service/cadre/post as a ole, A nore clanga in %rhe
aprointnent letter to the offect that the person concemncd ig
liable to be tra sforrod ams Mhere in India, 4id not riako hin
eligible for the pramt or Sﬁ;, S '

A

e It was clarificd vida th

. o

4, Sone cmployces vorking in N.JB. Ropgion approached +he lon'hlo

Gentral Adninisbrative Tribunal (CAT) Guwalati Bench) praying for-

the grant of SLA to then vven though they were not eliizible for
©the pgrant of this allowanca. The lon'blo Tribunal - had upheld the

praycrs of the petitiosers as their appointment lott rs carried

the clause of ALl Imdia Transfer Liability and accordingly,
~directad payment of STt then ' :

5o In some casus, the direclions of the Contral. A
Trituml were invlenentel, Mcanwhile, a fe
Petitiong were filed in he Ion'hle
linistries/Deparfnats ag

dainiaotrative
v Speclal Leave
Suprene Court by scrie

ainst the orders of tho‘GAi‘,.

6, The Hon'hle Suprenent Court in thoir sug
204941994 (in Civ1 hypoal Mo. 5251 of 1993)
. of the Goverment of India that Central Go
¢es vho heve all India Transicr Liability are ontitlod g thao

"ot of SDh, on eing posted to any stalion in the M8, Repion
fron outlside the “ordon “nd SDA would not he

gaiont delivered on-
upheld the subnissions
verment eivilion oripl oy=

y Lo C payable ilercly oo i
© becanse of the cimnsze in the eppointnent  oxdor rolatin: o Al 1
. Maa . - R . 4. m . . ] - ) - LJ »l_ ) 1
v India Transfer Liokility. The Apex Courtl furthar add:q thot the - B
grant of Lhis allowance ouly to the officaors transforiul fron g L
< outside the regicor. to this rogsio n ASOERBODBEGEL vou ] d not b :
, Violative of the provisions contained in Article 14 of Gl
. Se ‘4:'/s ‘e
!
t]
l". p
p et :r_
P
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{ constitution as wall as the gqual  pay doctrine. The lon'ble
- Gourt also directed that whatever anount has al'roa.dX been paid to.
the respondents or for tihnt mattor to dther sinilarly pituated

onploycos would not he recoverad fron thai in go far as this
allowance is concommed . ' . :

Z'. In viow of Lio above judgenent of the Hon'ble Suprame Court,
he natber has be m exnined In consultation with tho Ministry of

.

_ Taw and the following dccisions have boan teken 3

(i) the enount elready paid .on accourt ‘of Sih to the ineligible
persons. on or. before 20.9.1994 will be waived; ond '

(11) tha anount paid on account of SDA .to ineligible persons aftor
20.9,1994 . (vhich also includes thosa cas@s in rcopact of
which the altowaico vas . ortaining to the perlod priox to '
20.9.1994, but payuents were nada after this datc 1.0 2049.%)
will be recoverad. ‘ o

8. A1l the"Minim‘;rios/Ii'epa:rtmonta,'-»oiao.,' are roquosted to kocp

Lhe obove instructions in view for gtrict conplianca.

o s e P B e, T g Sty 0 b
. L orte e T

oy e

e

Copy of bresar Bhorati, DG: LIR (HQRS «) No. 15/3/97-hG .
dated 9/15th June' 99.. '
datod P99

- [y tnlon b

Subjéc‘o +- Payncat of Special Duty Allowance toc@maployaes in ~
North Eagtorn Region. ' ' !

.k ocopy-of.the cornmni.cabtion roceived fron o Genaral
Sccretary,. .l JFal.BEa, Mportala bearing No. WPIER /TS ¢ /4T /Siik /Corr o
dated 1025.99 is sont horowith for necossary cormente . .
20 In this connection, ottemtion is invited to Minighry of
Fironce (Deptt, of Expmaj_-curei 3« Noo 11(3)/95-B.11(1}) datod-
19.1.96 (Copy also enclosod for ready reference clari fyinsg that
sho Suprene Court in thoir judgencent dolivercd on 2049495 (in civil
Lhppeal No. 3251) upheld the subnissions of the Coverpaans of India
‘Tt CertralsGoveranent Civilian oaployecs who have all India
.!?rans:}?er'hiabi’m‘tfﬂ”ﬁi?ﬁ*cnﬁm fho Urant ot SDN Lolng posted
Yo any gbation in the North Eost Region from oubside thu. rogion
and SUA would not be payable 1.oraly bocouso the: clomse in tho
appointnent oxder ralabing to 411 India Trallsior_L}ath].j_._t_y: . The
spex Court further added that the grant of Thig allow.nct only to
the officers transierrcd fypon owbside the ragion to tlhis resion
Sowld not be viclative of tho provisions containcd in Arbticlo=17
AT the Congtitution as well as %o oquel pay doctring. Tho lon'blo
do wloo dlroeh Ll vt gvon aiownd }Iurm alrondy haon paid to
Jho reapordents cx for thab nattor to other uhnﬂax%y ol bt od
enployues would ot bu Tocovarad from thon ln so far ag this

‘1lovancc ig conctrned. :
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112 K Recruitmeny Rules for Various Posis in AIR

SCHEDULE 3

1. Name of the post Senior Enginccring Assistant

2. No. of posts : 608 (as on 1.7.74) subject to varja-

, ‘tion dependent op work!load
3. Classification General Centra| Services Group ‘B*

' non-gazetted non-ministerial
4. Scale of pay - ‘ : Rs. 550-25~750-EB-30-900 (now re-
S vised to Rs, 1640-60-2600-EB-75.

2900)

- Whether selection post or non- Non-selection
selection post

. Age limit for direct fecruitment  Nog applicable

- Educational ang other qualifi- Not applicable
cations required for direct re-

" Ccruitment o

8. Whether age and educationa] Not applicable

qualifications prescribed for the
direct recruitment will apply in -
the case of promotees

9. Period of probation, if any Two years ‘
10. Method ofrccruitmcmwhcther By promotion on seniority-cum-
. bydirect recruitment or by pro- fitness basis

motion or by deputation/trans.
fer and percentage of the vacan-
cies to be filled by various

methods :

LI In case of recruitment by Pro-  Promotion

: motion/dcputalion/transfcr, Engincering Assistants working in
grades from which promotion/ the region with at least 3 yegrs
dcputalioh/transfer to'be made approved service in (he grade

12, 1f a Departmenta] Promotion Class 11 Departmental Promotion
Committee exists, what is its Committce ‘
composition '

13.‘Circumstances which UPSC js Not applicable
10 be consulted in making
recruitment

Note: A common seniority list wil} he maintained for Senior Enginc‘cring Assistants working
at all India Radiq Stations and offices located in 3 group of states;comprising a Region as
indicated below and transfers wilj pe made within the respective Regions on the basis of said

Northern Region: States of Jammu and Kashxhir, Punjap, Haryana, Uttar

"o
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4 ~ a - Recruitment Rules for Various Posts in AIR !
t&\/ Pradesh, Himachal Pradesh and Rajasthan and Union Territorics of \_‘ |
N /x' Chandigarh and Delli, . off( Yo

l,e" " Western Region: States of Maharashtra, Gujarat and Madhya Pradesh RN | |
/; and Union Territories of Goa, Daman and Diu and Dadra and Nagar ;
B Haveli. i
Southern Region: States of Tamil Nadu, Andhra Pradesh, Karnataka, ' ._
and Kerala and Union Territories of Lakshadweep, the ' Andaman and

i
Nicobar Islands and Pondicherry. -
Authority: Notified vide Min. of 1&B Notification No. 1/1/71-S-1V datcd \

30.6.1976 circulated vide DG, AIR Memo. No. 1/1/71-5-1V
dated 19.11.1976. :

Extracts of supplementary instructions issued by the Government and DG,
AIR. . . \
I. The Regional Engincers (now Chiet Engincers) have been delegated - ‘
powers to transfer (i) Ministerial Staff from one project to another
within the same region (ii) Maintenance and Project Staff up to the rank
of Senior Enginecering Assistant within the same region. '
(Govt. of India, Min. of 1&B Memo No. 1/1/71-S-1V dated 5.11.1976)
The following instructions will be observed regarding the procedure for

) promotion, transfers, scniority, etc, in the grade of Scnior Engincering ' 3
| Assistant in All India Radio. ' '

ari

Ol 2 a0 0% St g

: Promotion v S :

‘ 2. The Promotion to the grade of Senior Engineering Assistants will
hercafter be made from amongst the eligible Engineering Assistants
belonging to the respective regions. The select list for promotion will be
| ! i drawn up by the regional Departmental Promotion Committee and
' submitted to the Directorate forapproval. The orders of promotion will
- al:‘;o be issued from the Directorate. The posting of persons so promoted

’ will be made by the Regional Engincer of the region concerned. -

, Regional D.P.C.
i 3. The following will be the composition of the Departmental Promotion
: : Committee to be constituted for each region for selection of candidates

for promotion to the grade of Senior Engincering Assistants against the ; ‘
available vacancies in the region. AL

(1) Regional Engincer (Now Chicf Engineer) Chairman . Hi
(2) Two Senior Engincers/ Engincers-incharge from the  Member '
i Region nominated by the Chief Engincer from.out-

side the Regional Engineers Office

g6

et

Seniority ' Y
4, With effect from the date of the above m_en(ioned Notification
- (No. 1/1/71-S1V dated 30.6.76), the seniority list of Senior Engineering

Assistants will be maintained region-wise by the Regional Engineer of

R R R LD 252 VAL L ovan

Ty
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"\/ -’;f" the region concerned. The existing Scnior Engincering Assistants will
o ! o, be given the option in regard to the region where they wish to serve. 6
X Each one of them should state three prcfcrcnccs 1t must be made clear 4

that the option exercised bya Senior Engineering Assistant does not, in-
so facto, confer on him any right unless the opticn so excercised, is
accepted by the Directorate General. If a prticular Senior Engineering
Assistant cannot be accommodated according to his first prets-onue. he
will have to accept allotment to another region according to his sccond
or third preference or even to any other region. The final allotment will
be at the discretion of the Directorate. The names of the persons
concerned will be included in the seniority list of Senior Engincering

. Assistants of the regions to which they are so allotted. The process of
transferring persons to the regions to which they are allotted will be
completed gradually.

Transfer ' ' 2
5. The Regional Engineers have becn delegated powers to transfer the '
Senior Engineering Assistant from one Station/ office to another within
their respective regions, vide Ministry of 1&B Lr. No. 1/1/71-S1V dated
5.11.76 (Copy reproduced above). The delegation is subject to condition
that procedural and other general or specific instructions issued by
Government and DG, AIR from time to time will be observed while
exercising the declegated power. No_inter-regional transfers will
ordinarily by permitted, excepting in in the following circumstances: - 1

i, s N RN T T el A

(a) For administrative reasons, i.e. when the transfer is in the interest of
"~ Service, for a specific period.
(b) Mutual transfers or transfer on pcrson‘s own request on
compassionate grounds.
The persons transferred to another repion in the circumstances
mentioned at (b) above, wxll “rank Jumormost to all other Senior

Engm(.crmg Assnslams scrvmg in that recgion on the date he joins the new .
region.

(DG, AIR Memo. No. 1/1/71-SIV dated 19.11.1976).

e

:‘».-u ek g e ﬂ!l’lﬁ‘,\v!“ﬁ:l\#'wﬂ.

B s



SCHEDULE 4

R

. S. No. : o : |

2. Name of the post Engineering Assistant I ] '
" 3. No. of posts ’ 2088 (1986) (subject to variation i ,
dependent on workload) '
4. Classification : General Cential Service, Group ‘C’ v
: non-gazetted, non-ministerial

5. Scale of pay Rs. 425-15-500-EB-15-560-20-640- |
' - EB-20-700-25-750 (now revised to '!
Rs.  1400-40- 1600 50-2300-EB-
60-2600) o
6. Whether selection post or non- " Non-selection
selection post

7. Age limit for direct recruitment  18-25 years (relaxable up to the age

. of 35 years for Government ser-
: vants in accordance with the ins-
tructions issued by the Central
. Government from time to time in
this regard)

Note 1: The crucial date for determining the
age fimit shall be the closing date for reccipt
. of applications from candidates in India
‘(othcr than those in Andaman and Nicobar
Islands and Lakshadwecp)
Note 2: In the case of recruitment made
through the Employment Exchange, thé
crucial date for determining the age fimit
shall be last date upto which the Employment
Exchange is asked to submit the names,

Crac———

: 8. Educational and other qualifi- Essential

; cations required for direct re-  Three years Dlplom'l in Radio/ ‘
L ~.e ., 77 recruits , Telecommunication/ Electrical/ ‘
i i‘ B Electronics/ Electrical Commu- ~ °

- : nication Engincering rccognised
by the Govt. of India

or . s ! ’S
Degrcc with Physics as one of the i
subjects from a recognished uni- ' . '
versity .. .
or

Degree in Electrical Engineering
from a recognised University or
equivalent degree

' or P

Diploma in Sound Recording and

Sound Engincering awarded by

M
:"M ( . \.'_ l"‘h“u‘:?v;,tl‘ukw

T ———
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, the Film and

————

dcputation/tmnsfcr to be'made

13. 1If 2 Departmenta| Promotjon

M

e R ETIP
7 e

T

India, Pupe

Radio/ Doordarshan with 5 years®
scrvice in the 8rade orina higher
grade, rendered after appoint-

ment to the grade on 3 regular
basis

Limited Departmenyq) Competitive
Examination

Senior Techniciang

in All India
Radio/ Doordarshan with 5 yeays®

service in e 8rade rendered
after appointment thereto on 3
regular basig or, with 8 years®
total service ip the grades of
Technician and Senjor Techni.
cian rendereq after appointment
to these 8radgsona regular basis,
or, Mast nghnicians/Dicscl
Technicians with 8 years' service
rendered in  qpe grade after

| i :
TV Institute of ! |

appointment theretq onaregular

basis

(substituted vid

¢ MiIB notification No, 310/

" A Lt v g .

10/82-B(D) dated 11,3.87)

Group ‘C’ Departmenta Promotion

Desirable {
Knowlcdgc of Wireless o Radio A
Engineen’ng , N
. Wicther age and educationa] No o |:
qualificationg prescribed for " r
direct recrujts will apply in the “I
€ase of promotees A
10. Period of prabation if any Two years .
L1. Method of recruitment, whet- 80 percent by direct recruitment, [¢
her by direct recruitment or by Per cent by promotion on senio-
Promotion or by dcputation/ n'ty-cum~ﬁmess. 10 percent
transfer and percentage of the through limited departmenta)
vacancies to be fjjjed by various Competitive €Xaminatiop
methods - .
12, In case of recruitment by pro- Promotion
motion/dcputation/transfcr Senior Technicians jn All India
grades from which promotion/
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Commitice exists what is its
composition

—

17

Committee consisting of:
. Dircctor (Engineer-  Chairman
ing) dealing with
Administration

2. An Engincering Menioer

Officer of the level
of Deputy Director
(Engincering) from °
All India Radio/
Doordarshan /
dealing with
administration

. A Group ‘A* Member

Engincering Officer
of another Depart-
ment having
requisite technical

background
14. Circumstances in which UPSC Not applicable !
is to be consulted in making b
recruitment s _
Authority: Notified vide Ministry of 1&B Notification No. 310/10/82-

Extract of supplementary
I. The selection Comm
All India Radio/ Do

v ' h
. .

B(D) d

ated 18.8.86 and modified vide their notification No.

310/10/82-B(D) dated 11.3.1987 circulated vide DG, AIR OM

No. 16/18/85-

(i) Chicf Engincer of Zonal Office

(ii) Station Dircctor of the Loc
8D if nominated by the SD
(iii) Professor of Physics, Electronic
communication Ep
LLT./Madras Instj

(iv) A senior Technical
sional Engincer or cquiv.
ment, or Civil Aviatio

- overseas Communicati
(DG, AIR Memo. No. 3/14/76-S1v dated 25/27

LM e vdires 0

e e e

TR T st 4 e o e e et o e et LT P

SIV(A) dated 22.5.87/3.6.87.

instructions issued by DG. AIR
ittec for recruitment of Engincering Assistant in
ordarshan wil comprise the following:

Chairman

al station of AIR/or Addl,, Member

s or Electrical Tele- Member

gincering Etc. in a University or

tute of Technology

officer not lower in rank than Divi- Memb»r
alent, from cithch&TDcpan-

n (Communications Wing) or

on Service

-1-1977)
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ANNEXURE - I V/

L )
. PRASAR 8HARATI ' ' :
{BROADCASTING CORPORATION OF INDIA)

DG: DOORDARSIHAN ‘ ﬁ\
MANDI HOUSE:NEN DELII

R e e L e L R T e

y _ -
Mo. 2/18/2000- S.1v Dated £0.10.2000 - *

" QFFICE MEMORANDUM

L I O S
.

Subject : Payment of SDA to employees pésted
- " 1n fNort East Region in Doordarshan.

e A I TR T R U P

: : It . has come to the notice of this |

. Directorate that Special( Duty) Allowance is being
paid Lo some . of the. non entitled employees of
Dsordarshan-posted/working in North Fast region. It ]
has been clarified from time to time by - Lhe : '
instructions issued by this Directorate on the ///////// .L
subjecl that Special {Duty) Allowance is  payable i 2~
oniy  to the empleyces who do not belong  to  North :ZL<5 :
Lasi region and who are posted in e rogion with
Al India transfer Hiability. The cmployees who
“are appeinted locally o ¢n Zonal basis and do. not
have A1l India transfer liability are not entitled
for SDA rot withstanding the existance of A1l India
transfer. liability in their appointment letter.

ATl concerned are, therefore, directed
follow the above instructions strictly. It
further directed that in case SDA is being paid
any neii- entitled employees the payment may
stopped immedigtely and the amount paid against
erronccusly Le recovered after giving a notice
i chance  to reprcsent. and censidering
representation. The acticn takeh in this reg
iy be tntimated to this virectorate.

<+ L) L
I3 N3 CT ot ~d o
QD ASMm O Lty O

~— e
-

o]

Th1s issues with the approval of DRG(A).
. ) i ) ))1L'v?)
L : S.M. BAJAC)
Y ‘ EPYTY DIRECTOR (ADHN)
Tu: >
NG C L BDGERER) . S Cr e wd THE QB (G2
VT <o Director, PRK, Guwahati/Dibrugart/Sthillonsg/
' faphal /Rohima/Agartalassilchar/ Tura/Itanagar/
Azvad. _
J. Station Engineer, DIC, vezpur/dorhat/Imphal/
Dimapur/Guvahat1/0ibrugart/ I canagar.
4. SE, PPC, Doordarshan Guwahati,
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S | CAT CASE R
/ T HOST IMMEDIATE .

PRASAR BHARATI - o
CROADCASTING CORPORATION oF INDIA) L
_ 0G:DOORDARSHAN e oL PR
. MAND] HOUSE: REW OELIT ; . : S

No.3/18/2000-53, y .Dated 20, 10. 2000 - R
' C ;- A ; ;.: | b, . . o . T '
oo Office Memoréndum;: S M?'

Subject :~0;A.No.787/2000/7620 filed by Shri _
Apruba Kumar Ghosk, * SEA “in the CAT: , S
Guwahati - Bench regarding payment - oo

'-.---.-—..-----'--

It has core  to

the notice of

this

Directorate thae Special (Duty) AlTowance is

Pald Ly seme

'being

non ontillad

emplnyeas by

the

T L
Ooordarsha Kendra, Guwahati;vprobab?y-f:Shri- M.0. SRR
Hasim, SEA and Sty A.C. Saha, SEA are amorng those. b
5 Senior cngineering Assistants are transferred e
Within  the Zofie cencerned: and ¢o not- haye: All
India  Transfer Iiabi?ity,'lhey-are not  entitiled

for SpA.

BOK, Guwahatq 13, theroefore, reques

clarify

as tc¢ h

oW Lhese

ployees are  beijp,

ted to
g paid

'I‘l‘ ‘\DJ

SDA.” -The Kendra

> I3 aavised to enguire whether  SpA
- 15 being paig

{0 some othep nen- entitled employees

alse and if

50 tiie payment o

r Sba may  be

stopped

limediately and amount wrongly paid be recovered
after GIVIng notice and a

cnance to represent and
cons;dering the representations.* - .

This issuos with‘the arpraval of DDG(A). ' SRR ,?ﬂfij

B INYM)/ e
(\ | (S. M. BAIJ) ' AR
. o ' - DEpPUTY BIRECTOR {NDXN) BTN
s Director,

e

Guwahat i,

Il B G




